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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION No: OF 2025 (EZ)

In the matter of :

Manoranjan Kalas and Others ..... Applicants
- Vrs-

Union of India and others ...Respondents
SYNOPSIS

The Applicants filed the above Original Application under
Section 18 (1) read with section 14 (1), 15 and 17 of the National
Green Tribunal Act, 2010 for Revocation of Environmental
Clearance bearing EC Identification No BC2180010R180113
granted to the Duburi New Building Stone Querry,
Nijagadatapang Mouza due to the severe environmental
pollution, degradation of the ecosystem, destruction of farming
and agricultural land and damage to the house of nearby villages,
including village Malipada of Kanpur Gram Panchayat in the

District of Khurda.

By the Applican?hrough

aldw e
Advocate /
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07.07.2018

November,2019:

09.09.2020

27.01.2022

LIST OF DATES

An Advertisement No-7329 was issued for
long term lease in respect of Duburi New
Building Stone Quarry.

The villagers of village Malipada came to
know that the EC in respect of Duburi New
Building Stone Mine, has been granted to one
Sri Sukanta Kumar Biswal (Respondent No
11).

A Meeting was held by the Villagers of
Malipada for the proceeding of the Public
Hearing.

The villagers of Mallipada have approached
to the various authorities of the State
including the Respondents and local elected
representatives by  filing representations

through Regd. Post on 27.01.2022.
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27.01.2022

20.07.2022

06.10.2023

01.10.2024

After receipt of the representations of the
villagers, The Sarpanch, Kanpur Gram
Panchayat, M.L.A., Khurda and Somali
Sahoo, State Spokesperson of Bharatiya
Janata Party sent letters to the Collector &
District Magistrate, Khurda requested to the
said authority to cancel the lease of Duburi
New Building Stone Mine.

An order was passed in W.P. (¢) No. 8644 of
2022 by the Hon’ble High Court.

A news was published in the Odia newspaper
"Sambad" regarding extensive excavation,
gradual destruction of the greenery around the
village, damage caused to the houses due to
blasting and huge pollution created by the
vehicles engaged by the Duburi New Building

Stone Mine.

: Representation was given by the Villagers of

Mallipada along with the English Translation

copy to the Collector, Khordha stating their




grievances and the illegally committed in
permitting of the Respondent No.11 to continue

the illegal mining.

: An appraisal to the proposal of the Respondent

No.Il via SEIAA File No.228377/17-
MINB2/09-2021. The guidelines issued by the
Respondent No.3 regarding specifying the
manner of mining, the necessary measures to be
taken by the Lessee and specific mandatory
conditions to be adhered by the Lessee during

the mining activities.

By the Applicants through

roiabi2ak

Advocate
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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION No: OF 2025 (EZ)

In the matter of :

An application under Section 18(1) read with
section 14(1), 15, 17 of the National Green Tribunal
Act, 2010 ;

AND

In the matter of ;

An application for Revocation of Environmental
Clearance  bearing EC  Identification  No.
EC21B0010OR180113 granted to the Duburi New
Building Stone Mine, Nijigada Tapang Mouza by
the Government éf India, Ministry of Environment,
Forest and Climate Change (Issued by the State
Environment Impact  Assessment  Authority)
(SEIAA), Orissa, due to the severe environmental
pollution, degradation of the ecosystem, destruction
of farming and agricultural land and damage to the

houses of nearby villages;
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AND

In the matter of ;

1)

2)

3)

4)

Manoranjan Kalas, aged about 40 years, S/o- Late
Raghunath Kalas, At/P.O.-Malipada, P.S.-Jankia,
Dist-Khurda.
Bhabani Charan Rath, aged about 54 years, S/o-
Late Durga Prasad Rath, resident of Plot No. D/20,
BIB Nagar, Bhubaneswar, PS-Baragada,
Bhubaneswar, Dist- Khurda.
Manguli Kalash, aged about 45 years, S/o-Late
Raghunath Kalash, At / Po-Malipada, P.S.-Jankia,
Dist-Khurda.
Sailesh Kalas, aged about 32 years, S/-Ullash Kalas,
At/ Po-Malipada, P.S.-Jankia, Dist-Khurda.
............. Applicants
-Versus.-
Union of India, represented through the Secretary,
Ministry of Environment and Forest and Climate
Change, At-Indira Paryavaran Bhawan, Jorbagh
Road, New Delhi, Pin Code-110003, E mail: secy-
moef(@nic.in.
State of Odisha, represented through the Additional
Chief Secretary, Forest, Environment and Climate
Change Department, At-Kharavel Bhavan, P.O./P.S.
Bhubaneswar, District-Khurda, Pin:751001, Odisha,
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Directorate of Mines, represented by its Director,
Odisha, Directorate of Mines, Unit-V, Bhubaneswar,

Odisha, 751001, email :dirmms-rev@gov.in.

Director of Geology, Bhu Bigyan Bhawan, Keshari
Nagar, Bhubaneswar, Odisha, 751001, email

dir.geology@odishaminerals.gov.in.

State Environment Impact Assessment Authority
(SEIAA), Orissa, represented through the Member
Secretary, At- SRF-2/1, Acharya Vihar, Unit-1X, OPTCL
Colony, Anand Bazar, Bhoi Nagar, Bhubaneswar, Odisha

751022, Email: ms-seiaa-or(@gov.in

State Pollution Control Board, Odisha, represented
through it's Member Secretary, At- Paribes Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar, District-
Khurda, Pin Code- 751012, E mail:-

member.secy@ospcbboard.org

The Collector & District Magistrate, Khurda,
At/P.O./City/District-Khurda, Pin Code-752055, E

mail; dm-khurda@nic.in.

Tahasildar, Khurda, At/ P.O./ City/Dist.-Khurda, Pin
Code-752055, Email:tahasildarkhordha@gmail.com &

tah.khurda(@nic.in.

M/s. Shree Jagannath Temple Administration, Puri,
represented through the Chief Administrator, At-Grand
Road, P.O./City/District- Puri, Pin Code-752001, email:

jagannath.or(@nic.in.
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10. Duburi New Building Stone Mine, Nijagdatapang,
represented through the Lessee-Mr. Sukant Kumar
Biswal, At-Nijagadatapang, P.S/District- Khurda-
752018.

11. Mr. Sukant Kumar Biswal, At-Nijagadatapang,
P.S/District-Khurda-752018, Present Address: At-
Ekamra Villa, IRC Village, Nayapalli. Bhubaneswar-
751015.

..... Respondents
THE APPLICANTS ABOVE NAMED
BEG TO STATE AS FOLLOWS:-

1)  That, the address of the Applicants are given above for the
service of notices of this Application. Applicant No.l also
authorized by other applicant to look after and swear the affidavit
on their behalf.

2) That, the addresses of the Respondents are given above for
the services of notices of this Application.

3)  That, the Applicants above named begs to present the
Memorandum of Application for Revocation of Environmental
Clearance bearing EC Identification No. EC21B001ORI180113
granted to the Duburi New Building Stone Mine, Nijigda Tapang

Mouza granted to Respondent No-11, due to the severe
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environmental pollution, degradation of the ecosystem,

destruction of farming and agricultural land and damage to the
house of nearby villages, including village Malipada of Kanpur
Gram Panchayat in the District of Khurda.

4) FACTS IN BRIEF:

4.1. That, the Applicants are local villagers and residents of
Malipada of Kanpur Gram Panchayat in the District of Khurda,
within close proximity to the Duburi New Building Stone Mine
located in Nijagadatapang Mouza. The Applicants have
challenged the action of the Opp.Parties in taking steps to settle
the Duburi New Building Stone Quarry without considering
environmental pollution, degradation of ecosystem, fertility of
agricultural land and damages to the houses of nearby villagers.
Applicants who are villagers of Malipada rely heavily on
agriculture and farming as their primary source of livelihood and
the operation of the Quarry has caused extensive damage not
only to their agricultural lands but also to their houses that have
started showing cracks due to impact of the blasting. Applicants
being aggrieved by the illegal operation of the Quarry have

prayed for proper enquiry and investigation and for strict
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compliance of the Orissa Minor & Minerals Concession Rules as

well as Air (Prevention and Control of Pollution) Act, 1981 r/w
Environment (Protection) Act, 1986.

4.2  That, bereft of unnecessary details, the brief facts giving
rise to the present petition is that the Jagannath Temple
Administration, Puri, is the owner of Duburi New Building Stone
Quarry. Prior to 2018, Temple Administration had been putting
auction and settling the said Duburi New Building Stone Quarry
in favour of various auction holders. The Jagannath Temple
Administration, Puri, issued an Advertisement No-7329
dtd.07.07.2018 for long term lease in respect of Duburi New
Building Stone Quarry. The said Sairat source is mentioned at
serial no 22 of the Table showing the Sairats of Shree Jaganath
Temple Administration, Puri to be auctioned, that is enclosed
with the advertisement. Copy of Advertisement No-7329

dtd.07.07.2018 is annexed herewith as ANNEXURE-1 and the

translated copy the same is marked as ANNEXURE- 1-A.

4.3. That, the Duburi new building stone quarry is situated in a
hill namely Duburi which is under the Revenue Village of

Nijagadatapanga, Ps-Jankia, Dist-Khurda. In one side of said
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Duburi Quarry, Revenue Village Nijigada Tapanga is situated and
in other side of said Duburi hill, village-Malipada is situated.
Duburi New Building Stone Quarry is surrounded by vast patch
of agricultural land of village Nijigada Tapanga and Malipada.
Prior to 2018, said Duburi New Building Stone Quarry was put
to auction by the Temple Administration and the auction holders
have damaged the nearby agricultural land as well as residential
house of nearby villagers namely Nijigada Tapanga and
Malipada. Prior to 2018 the earlier auction holders had excavated
stone upto 150 mts below from the surface area for which a big
pond has been created over the Duburi new building stone
quarry. On the basis of written complaint submitted by the
villagers (Affected persons) said Duburi New Building Stone
Quarry was not put to auction for a period of two years.
However, all of a sudden in the year 2018, Jagannath Temple
Administration issued an Advertisement on 07.07.2018 and
invited lease applications from the intending bidders. Following
huge public agitation, the auction process in respect of Duburi

New Building stone Quarry was stalled for sometime.
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4.4 . That, it is respectfully submitted here that while the matter
stood above, the villagers of village Malipada came to know that
the EC in respect of Duburi New Building Stone Mine, has been
granted to one Sri Sukant Kumar Biswal (Respondent No.11) in
November 2019. Copy of the Environmental Clearance bearing
EC Identification No. EC21BO01OR180113 granted in favour of

the Respondent No.11 is annexed herewith as ANNEXURE -2.

4.5 That, it is humbly submitted that law is well settled that for
obtaining environment clearance, public hearing is mandatory. In
the present case at hand, no notice was issued either to the
villagers of Malipada or to the affected persons for conducting
public hearing. Therefore, there was no scope on the part of the

villagers of Malipada as well as affected persons of nearby stone

quarry to participate in the public hearing. Applicants who are

representating the village Malipada and affected persons of the
nearby Stone Quarry state that majority of the villages were
unaware about t public hearing that was held on 09.09.2020.

4.6. That, furthermore, there was no substantial consultation or
consent from the affected communities prior to the issuance of

the EC, contravening the principles of environmental justice and

I
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public participation enshrined in environmental laws. It is
pertinent to mention here that the Public Hearing was conducted
behind the back of villagers of Malipada Village. Although due to
such mining activity village Malipada is mostly affected village.
The minute of proceeding of the Public Hearing dtd.09.09.2020
held at Tapang High School conducted by the Respondent No. 4
will clearly shows that only 5 persons have given their opinion
and no nearby affected villages were allowed to participate in the
said hearing. Copy of the proceeding of the Public Hearing
Meeting dtd.09.09.2020 downloaded from the website of the

Respondent No. 1 is annexed herewith as ANNEXURE-3.

4.7  That, it is respectfully submitted here that after the
villagers of village Malipada came to know that the EC in respect
of Duburi New Building Stone Mine, has been granted to
Respondent No.9, they approached the various authorities of the
State including the Respondents and local elected representatives
by filing representations by Regd. Post on 27.01.2022. Copy of
the representation dated 27.01.2022 along with the postal
acknowledgement  receipts is  annexed  herewith  as

ANNEXURE-4.
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4.8 That, after receipt of the representations of the Applicants,
Sarpanch, Kanpur Gram Panchayat, M.LL.A., Khurda and Somali
Sahoo, State Spoke person of Bharatiya Janata Party also sent
letters to the Collector & District Magistrate, Khurda requested
the said authority to cancel the lease of Duburi New Building
Stone Mine. Copy of letters of M.L.A.- Jyotirindranath Mitra,
MLA, Khurda dated 25.01.20222, the then State Spokesperson of
Bharatiya Janata Party Smt. Sonali Sahoo dated 28.01.2022 and
also to the Sarpanch, Kanpur Gram Panchayat on dated

27.01.2022 are annexed herewith as ANNEXURE-5 SERIES

and the English translated copy of the Sarapanch of Kanpur
Gram Panchayat letter is annexed herewith and marked as

ANNEXURE-S5 -A.

4.9 That, since the commencement of mining activities, the
agricultural lands have faced severe degradation. Fertile soil has
been damaged due to heavy excavation, and the dust generated
by mining activities has settled on crops, affecting their growth
and yield.

4.10  That, the Environmental Impact Assessment (EIA), upon

which the Environmental Clearance was based, failed to
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adequately assess the impact of mining on agricultural land and

neglected the health risks posed to local residents due to air and
noise pollution.

4.11. That it is respectfully submitted here that due to the mining
activities, the agricultural lands have faced severe degradation.
Fertile soil has been damaged due to heavy excavation. Due to
frequent blasting the nearby houses have also been damaged. The
frequent movement of the heavy vehicles also creating air
pollution and damaging the village roads. Copy of the
photographs ~showing the extensive excavation, gradual
destruction of the greenery around the village, damage caused to
the houses due to blasting and huge pollution created by the
vehicles engaged by the Duburi New Building Stone Mine is

annexed herewith as ANNEXURE-6 SERIES.

4.12. That, it is apt to mention here that, due to extensive
excavation for more than 100 feet, the excavation site has turned
out to be very dangerous for human habitat. In 6 October, 2023,
A 21 years old boy reportedly drown in the said illegally
excavated site which has turned to a water body due to rain. The

same has been published in the prominent news-papers of the

1
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State. It is also reported by a prominent news-paper of the State

that the lessee of the Duburi New Building Stone Quarry has
excavated more than 100 feet and heading towards another death
knell. Copy of the said news published in the Odia newspaper
"Sambad" on dated 06.10.2023 is annexed herewith as

ANNEXURE-7.

4.13. That, it is not out of place to mention here that
challenging the initiative of the Respondents to grant lease of the
above quarry, some of the Applicants approached the Hon'ble
High Court of Orissa in W.P.(¢c) No.8644 of 2022. On 20.07.2022
the Hon'ble Court was pleased to dispose of the writ petition
permitting the Applicants to file a fresh petition in the event
anything tangible actually takes place pursuant to the above
(TCN) Tender Call Notice. Downloaded copy of the order
dtd.20.07.2022 passed in W.P. (¢) No. 8644 of 2022 by the

Hon’ble High Court is annexed herewith as ANNEXURE-S.

4.14 That, it is humbly submitted here that, again on 16.07.2024
another incident happened wherein a young man’s body remained
submerged in the said stone query for five days which created

and to the shock of the villagers it was found that the depth of the
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excavation is around 200 feet due to illegal mining, this matter
was also reported in the newspaper wherein it has been clearly
exposed that, the said mining was been done secretly and after
the E.C. has been obtained, the mining process is been carried on
intensely and aggressively and getting worse day by day. The
villagers are scared that due to the apathetic attitude of the
District Administration who is keeping silent on all the
complaints made by the villagers for reasons best known to them,
the area is slowly turning to a living hell. Copy of the newspaper
cutting of Sambad along with the English translation of the same

is annexed herewith as ANNEXURE-9 and the English

translated copy of the news -paper cutting of Sambad is annexed

herewith as ANNEXURE-9-A.

4.15 That, it is humbly submitted here that, the in the meantime
the life of the local inhabitants became miserable. The
environmental consequences, such as deforestation, water
contamination, and air pollution, can also affect the quality of
life, health, and well-being of local populations. The agricultural
field became barren land. Due to the explosives used for mining,

large stones have been thrown to the land and the crops and
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agricultural land have been destroyed. It is further stated that

since the lessee excavated beyond a depth of 100 feet, the
groundwater levels began to decline, leading to the drying up of
nearby wells and causing crops to wither and die. The excessive
excavation disrupted the natural water table, resulting in a
reduced supply of water to both local farms and domestic uses.
As a result, the lack of adequate irrigation led to the deterioration
of crop yields, affecting the livelihoods of farmers and the overall
agricultural productivity in the area. Being highly aggrieved by
the sorry state of affairs and irreparable damage that has been
done by the mining activities, the villagers as per direction of the
Hon’ble High Court represented the Collector, Khordha on
01.10.2024 stating their grievances and the illegality committed
in permitting of the Respondent No.l11 to continue the illegal
mining activities in clear violation to the guidelines of the
SEIAA, Odisha. Copy of the Representation dtd.01.10.2024 is

annexed herewith as ANNEXURE-10 and the English

Translation copy of the Representation is annexed herewith as

ANNEXURE-10-A.
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4.16 That, it is humbly submitted here that, the present mining

by Respondent No.11 is been done most illegally and in gross
violation to the guidelines furnished in the EC (Environmental
Clearance) issued by SEIAA, Odisha- Respondent No.5
specifying the manner of mining, the necessary measures to be
taken by the Lessee and specific mandatory conditions to be
adhered to by the Lessee during the mining activities. Copy of
the said guidelines issued by the Respondent No.5 while granting
EC (Environmental Clearance) to the Respondent No.ll via
SEIAA File No.228377/17-MINB2/09-2021. Copy of the EC
(Environmental Clearance) granted of the Respondent No.11 via
SEIAA File No0.228377/17-MINB2/09-2021 along with the
guidelines is already annexed at Annexure-2.

4.17 That, the Applicants also approached other authorities
of the State and ventilated their genuine grievances. But all
are in vain, none of them paid any attention to the
approaches of -the petitioner. Inadequate Environmental
Impact Assessment (EIA): The EIA report on which the E.C
was granted appears to be incomplete, as it failed to on the
following ground:-

a. Accurately assess the impact on local agriculture and water

M
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b. Provide any substantial information on dust control and
noise mitigation strategies.

& Address the potential long-term health effects on the
villagers due to airborne dust and particulates.

5) LOSS OF ECOSYSTEM SERVICES :

The agricultural land serves multiple ecological functions
such as groundwater recharge, carbon sequestration, and crop
production. The degradation of these lands due to mining
activities threatens the long-term ecological stability of the
locality.

6) HEALTH HAZARDS:

The dust and pollution generated from mining operations
has resulted in acute respiratory distress among the villagers
especially small children. Aggressive blasting activities in the
mining area in the proximity to the villages has resulted in severe
noise pollution and given rise to various health issues relating to
the sensory organs causing hearing problems among the villages

mostly affecting children and the elderly.
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7) GROUNDS OF APPLICATION :

i) Violation of Right to Livelihood: The mining activities are
directly impairing the agricultural productivity of the region,
threatening the villagers' primary source of livelihood. This is a
violation of Article 21 of the Constitution of India, which
guarantees the Right to Life and Livelihood.

ii)  Non-Compliance of the Conditions imposed at the time of
granting Environment Clearance (EC) The Lessee-Respondent
No.9 is not complying the following conditions which were
imposed at the time of granting EC:-

iii)  As per Clause 9.2, the lessee shall implement the pollution
control measures and safeguards as proposed in the approved
EIA/EMP in the cluster approach. But the same has not done by
the lessee.

iv)  As per Clause 9.7, the quarry excavation shall not proceed
below a level on the hill slope, and shall not touch the base of the
hill in any case. Maximum depth of quarry operation for starting
level at the top shall not exceed 6 meter.

v)  In the instant case the lessee had already excavated more

than 50 meters below the level on the hill slope.
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vi) As per Clause 9.13, Protection of vegetation in the
surrounding areas, and proper storage of solid waste, subgrade
ore and their use has to be given priority during mining
operation. But, due to improper storage of solid waste and
subgrade material, particularly during the rainy season by the
lessee, waste is flowing into nearby paddy fields. This is causing
contamination and damage to the agricultural land, affecting crop
growth and soil quality and now all the agricultural land became
barren land. It is very difficult on the part of the domestic
animals to graze also.

vii)  As per Clause 9.14, the illumination and sound at night at
the lease area disturb the villages in respect of both human and
animal population. Consequent sleeping disorders and stress may
affect the health in the villages located close to mining
operations. Habitations have a right for darkness and minimal
noise levels at night. PPs must ensure that the biological clock of
the villages is not disturbed; by orienting the floodlights/ masks
away from the villagers and keeping the noise levels well within

the prescribed limits for day light/night hours.
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viii) But, violating the same, the lessee frequently blasting over

the night and also transporting the stones through heavy vehicles
for which it is not only affecting the sleeping disorder to the
nearby inhabitants, but also to animals.

ix)  As per Clause 9.16, the project proponent shall ensure that
no mining activity takes place beyond 6 mt. below ground level.
It shall be ensured that quarrying shall not be carried out below
ground water table under any circumstances. If ground water
table occurs /intervenes within the permitted depth, then also
quarrying shall be stopped. In the instant case the lessee had
excavated more than 60 meter below ground level.

x)  As per Clause 9.18, no transportation of the minerals shall
be allowed on any road passing through villages/habitations
without prior explicit permission. Transportation of minerals
through existing rural roads can be allowed only by the
concerned Govt. Department/ Gram Panchayat/BDO and only
after required strengthening such that the carrying capacity of
road is increased to handle the mineral carrying truck traffic. The

project proponent shall bear the cost towards the widening and

strengthening of existing public roads in case the same is

M

PRADIFTA KUMAR MORAKT
Notary, Cuttack Town
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proposed to be used for the project. No movement on any road is

allowed on existing village road network without appropriately
increasing the carrying capacity of such roads. Project proponent
shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as
per IRC Guidelines with respect to complying with traffic
congestion and traffic density.

xi) In the instant case, violating the same the lessee is
transporting the stones through heavy vehicles and also using the
village road without increasing the carrying capacity. Due to
frequent movements of the heavy vehicles the village atmosphere
became unhealthy.

xii)  As per Clause 9.19, Transport of minerals shall be done
either by dedicated road or it should be ensured that the
trucks/dumpers carrying the mineral should not be allowed to
pass through the villages. The lessee shall obtain NOC of
Panchayat for usage of Haulage Road/Panchayat Road. The same
has not done by the lessee. He is transporting the mineral through

trucks/ dumpers/hyva by using the village road. It is learnt that he

is also not obtained permission from the Gram Panchayat.

M
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xiii) As per Clause 9.27, Water spray should be made on the
village road to control particulate matter (dust particles) pollution
in surrounding air during transportation from the quarry. Garland
drain shall be constructed on the hill slope to arrest downward
flow of particulate matter with rainwater. In the instant case the
same has not done by the lessee.

xiv) As per Clause 9.28, Issues raised and recorded in
proceedings of public hearing w.r.t. environment /pollution / CSR
shall be complied with. All the lease holders in a cluster to join
hand through a registered MOU on cluster-to-cluster basis for
implementation of the same as per the provision of OM dated
30.09.2020 of MoEF & CC, Govt. of India.

xv) In the instant case the Public Hearing was conducted
behind the back of villagers of Malipada Village. Although due to
such mining activity village Malipada is mostly affected village.
The minute of proceeding of the Public Hearing dtd.09.09.2020
held at Tapang High School conducted by the Respondent no. 4
itself clearly shows that only 5 persons were given their opinion
and no nearby affected villages were allowed to participate in the

said hearing.

i

PRALIPTA KUMAR MOHANT
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xvi) As per Clause-9.33, all the lease holders in a cluster should
join hand for development of green belt all around the cluster
area. Plantation of 5000 saplings shall be carried out in the 1st
year of quarry operation in the peripheries of the quarry area by
making planting pits of 1 meter depth at suitable spots along the
approach road and in village common lands, within 1km belt of
the quarry. But, the lease holders in this cluster have not planted a
single tree in the affected area.

xvii) As per Clause 9.43, the proponent shall take necessary
measures to ensure that there is no adverse impact of the mining
operations on the human habitation if any, existing nearby. But
the lessee is not taking initiative to control the pollution for
which nearby inhabitants suffering various health issued viz.

Tuberculosis, asthma etc.

8) LIMITATION

That there is a subsisting and continuing cause of action
because the Lessee is each and every day not complying and

violating the conditions imposed on him while granting the

Environmental Clearance (EC) by the Respondent No&, -

(1
PRADIFTA KUMAR MOHANY\

otary, ULa K ;U'f"u?
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Therefore, cause of action for filing the present application
survives.

9) INTERIM PRAYER /RELIEF SOUGHT FOR :-

That, the Respondent No.11 be directed to immediately

stop the mining activities on the ground of non-compliance of the
mandatory guidelines for mining activities furnished in the EC
(Environmental Clearance) issued by the SEIAA, Odisha till

disposal of this application on merit.

PRAYER
It is humbly prayed that this Hon'ble Tribunal may graciously

be pleased to call upon the Respondents to show cause as to why the
prayers made hereunder shall not be allowed and if the Respondents
fail to show cause or insufficient cause further be pleased to direct:-

A.  Immediate Suspension or Revocation of the Environmental
Clearance: Issue an order to suspend or revoke the Environmental
Clearance bearing EC Identification No. EC21B001OR180113 vide
dtd. 19.11.2021 granted to the Duburi New Building Stone Mine,
Nijigda Tapang Mouza by the Government of India, Ministry of
Environment, Forest and Climate Change (Issued by the State

Environment Impact Assessment Authority) (SEIAA), Odisha.

( (
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B.  And further be pleased to constitute a High-Level Committee to

conduct site visit for inspection and assess the quantum of material
excavated through illegal mining and recover the loyalty due to the
Government for the same.

C.  And be further pleased to impose Environmental Compensation
on Respondent No.11 for violating the EC condition and carrying on
with illegal mining and excavation beyond the permissible limit.

D.  And further be pleased to impose environmental compensation
on Respondent No.11 for illegal mining by violating EC condition and
the same may be utilized for restoration and restitution of the
degraded environment and damaged caused to the village and
villagers extensively.

E.  And if the Respondents fail to show cause or show insufficient
cause, the Rule be made absolute.

F. And pass any other suitable order / orders,
direction/directions as would deem fit and proper in favour of the
Applicants.

And for which act of kindness, the Applicants as in duty

bound shall ever pray.
Place : ¢ & 77ncus By the Applicafigs, through p
Date: 30.7 2024 dﬂyp?\ @Q,\ML

' - o Advocate /

PRADIPTA KUMAR MOHAK)Y
Notary, Cuttack Town
Reqd.No-ON-04/1995
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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION No: OF 2025 (EZ)

In the matter of :
Manoranjan Kalas and Others ..... Applicants |
-Vrs-
Union of India and others ...Respondents
AFFIDAVIT OF AUTHORISATION
We, The Applicant No.2- Bhabani Charan Rath, aged

about 54 years, S/o- Late Durga Prasad Rath, resident of Plot No. . §
{

D/20, BJB Nagar, Bhubaneswar, PS-Baragada, Bhubaneswar,
Dist- Khurda, the Applicant No.3 - Manguli Kalash, aged about
45 years, S/o-Late Raghunath Kalash., At / Po-Malipada, P.S.-
Jankia, Dist-Khurda, Applicant No.4- Sailesh Kalas, aged about
32 years, S/-Ullash Kalas, At / Po-Malipada, P.S.-Jankia, Dist-
Khurda, do hereby authorized the Applicant No.1- Manoranjan
Kalas, aged about 40 years, S/o- Late Raghunath Kalas, At/P.O.-
Malipada, P.S.-Jankia, Dist-Khurda, to swear this affidavit on our

behalf. :
Place: v 7768e1q W 0N 1 A wpeem M
Date: 20 7.200yg Appllcant No.2
¢ “ —
vls IKalet, . i
Apph ant No.3

es Lasr. K afe S _

App]lcant No .4

g

IPTA KUMAR MOHART,

Luliack 1own

Reqd.No-ON-04/1995
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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION No: OF 2025 (EZ)

In the matter of :

Manoranjan Kalas and Others ..... Applicants
-Vrs-
Union of India and others ...Respondents
AFFIDAVIT

[, Manoranjan Kalas, aged about 40 years, S/o- Late
Raghunath Kalas, At/P.O.-Malipada, P.S.-Jankia, Dist-Khurda, do
hereby solemnly affirm and state as follows :

1. That, I am the Applicant No.l in this Case and looking
after the case and also have been duly authorized to swear this
affidavit on behalf of Applicants No. 2, 3 and 4.

2. The facts stated above are true to the best of the knowledge

and belief.
Identifie M oNoaom ) e /< Glﬂ#jr’
571@9\,\,«44 a,@/v — -
_ Advocate Deponent 30.03. 2025

CERTIFICATE
Certified that, the contents in this Petition are typed out in

thick A4 size Papers and I undertake to submit the English

AN . . . .
“ Translation of Oriya annexures as and when desired by this

':L,Ma, | \\‘Hon’ble Court.
1995 1< lI"lace COTTRY
Q’ 4 ) (7? ﬂ»‘PL\ lo._Q\/O-
0/ Date: 206+ OF: 19/9/5 Advocate

wiciiiliy sworn Li'c'fOl'u L QQ/(Q
, L

—rw

me D) ...................................
b@L",}f:, antified by .........."....-;‘vg y OO\A-V\ D“k\’/\ 'AL\’ e
at (,.JL ack | own Dated, .........;?}/c}o I r7~"2/\/7

267K

{77
P.K. MOHANTY, Notary, Cu‘tnrkzl'o
Regd. No-ON-04/1895



VERIFICATION

I, Manoranjan Kalas, aged about 40 years, S/o- Late
Raghunath Kalas, At/P.O.-Malipada, P.S.-Jankia, Dist-Khurda, do
hereby solemnly verify and state that the contents of Paras- 01 to
4.17 are true to the best of my knowledge and Paras 5 to 9
believed to be true on legal advice and that I have not suppressed

any material facts.

Place: ¢ v T7heR

MWJG') ka/é:z«/!/

Date: 30+ f%-r2e025 Slgnature of the Applicant

~

-~ <«

PRADIFTA KUMAR MORART

A

i UY u‘k Tow!
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Qg ¢de cal faig g dIle f¢68 Q1 Q FIf Q2L

ge gede amae E-reed QLM .or.eoRdg Q@ @AUAIR Qe
gdanpiads A90e free RdedRIdeud @, 91 edril ALY F6eR-gIe AYRY
culoal Gal Bade ag @de Adia agq sIRIR géa@ o od G¢6e EAUd AR
R Geadl ¢oIee goe QaIdel G066 Qadie IRIF AALIQUT | A NS
3663 /29QQ OMMC Rules,2016 @ Form-M Q| Qd ela 8¢ @8 Q2 8dQ AIgea
Q6AYe @RR Q9IRR ARG *Q 9AYQ (Sealed Cover) 6@ IEQQR Q66Q, QIRI&,
g1 el aAa  QAINA,JAER 6P 6P ee/de 6AIg QIal gedl QUL |
agial agea 6dale aga QIf 8 6daIQ Qe Adyl QERs QBal QIS QR |
QIIgl a6 6dQIe aQa AI¢ coden W@l dolag fuIde Q@ | il old 6 ada
aea gig eadiag Ioeg FruIde Qi@ | 2agd @asIgg QPR qaude | 6x16Q Q6
eadla Aeg dde Q e@ cdQla 890 fggsemesa a8 | AR 26QQR aR
@@@g/ Sealed Tender g2€Q 6918 QI8 Me.09.e ATAURS @ & Gal 26e | 9
aRIa go1 Al Qadigwiel Ql ols 8101gIg goaus @adbea Sealed Tender
calaIga Q6416 @1 ATR UGES gAY (Additional Charge) @4iQgQl eadieRINg
aé zIgade QTP /PRR G UMY agieql 0@ oo 696e Gl eI Q6000
Qade | QRIQ N8 Qs IR aie Qe 2eae gmi Q4IQ26R METR AIINER
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M2 eBae 8¢ Ge qame  aag ©8% www.khordha.nic.in/
Www.jagannath nicin website 66 QURE 620 | w2 NGO 43 QRS gag
QR4 8 Zeqiey Bamicet 9198Q QIAieg,Qal/gnte s e, ooal/ea
Falae, suleIs ANicas dasial a1l deaca aeo8Q1 O a8 S@ aois
QUne 622 | Qe N8 F689/A°T 9P ATITI AICeS 29996Q gaIee g1 eoa
fRa eaviea,geis Begisa doIRER, P69, 121 ot SIeS cRIREQ |

Q088 92 QIHR AP g9l AQ/UTRIQ

?. 2968 Q2 (24 6798) 6.2000/-(4R 29 es1)
g4ai9e, g1 9aRid A2Q QI94i99,ge! € @168 Demand draft | |
9. Ui6eee QAgel Qe ofa qid Seeer ga wiel, 6,929l (Land
Schedule) 8 @ Q! (quarry lease plan) |
N. QY FAAIRT 90¢9 BRINEH, FAWITAVIS QUCQ 6@l6Id Q6@ el i
6d0 QAP A ARG TR0 | _
5. ARG QNS 019 gIg Inee] ATTRE 9 NS FUI6as Qe er
fId a9y 63y aB8e 9e° giIn Y a9dq d8qe adalg (MGQ)a 9@
Qda QaIR? ge ade #oase €4 (Offered additional Charge) Olg) @9
2IRRYQ B ANIRY QIa KRR gelId g | (BEe QAT0IQ @¢ 629 Q1T )

(A solvency Certificate or Bank guarantee valid for a period of Eighteen

Months for an amount of not less than the amount of additional charge

offered plus the royalty payable for the MGQ for one whole year and a list
of immovable properties from the Revenue Authority)

8. Income Tax Clearance Certificate or an affidavit stating therein that
no income tax is pending against the applicant.

~

9. ¥9Q 6RUCQ AReG GQ(EPIC)/PAN Card/Aadhaar Card.

9. EMD@ g€l dg dIId 6R16q 8o a9dq daqe aéma(MGQ)a gel
@ Qdq 2688 gay (Additional Charge) 49 9@ oda QaIAd gaia.
VORQ! 8 Q @ 62IARYRIQ Demand Draft 6309 adQ |
QiR
€. BICQRRQICER AYHES @ 1B 2ae, 909 q gdgq QB AD6Q |
9. AR IR BERFR R 49 Ag 989 UQle Q8@ afede @4, cdaie adelag
A SaRIeFaa gRI, G980 ael ¥de geld AR QAR g AetTeq
Agiceud 98 Aesa &rd g8 Q@A6Q | 699 6dQIQ @49eQ AR QY FIE

69260 AR 69989 NP6 c3qIo G4y JIRIEARIQ MY TR @9 6 QIFQea
~ b |
RR6Q | -
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. @ cdme ea 09 9We QA8 o8 wwwlkhordhanicin
. wwwijagannathnicin website 63, AUAY 629 | < GW @ qﬂmac;:é |
i Sead 6 aeueY Badied! gIaRa QIviee,Qe/dnde el eaiiea,ecalea
Faldle, cuiois Qigiivag deal qal deaca aeotAl O a8 S aais
a?m 62 | Rge NS S6au/adl VAP ATITI VIESP IRYEQ YA g1 ea
aRe idiieg,gats 0edisa doIRse, 600, 1) O3 H1eQ, 6RIQTR |

. !

QagIs g Qlea eaolg ael AAR/QISRIQ

0. eadlg ae (74 6763) G*.eéoo/-(ﬂe ela eal)
gaide, g1eagld aza enaﬁm,qm < @167l Demand draft | ,
9. zIceeR @Agel Qe «fa, ane. . Seadn - gal "diel, 'cj.é,aeér (Land
Schedule) 8 @ Q! (quarry lease plan) | '
. Agede FaIRIeR! 9009 21060, PRUIZRNNST Qdse 6Fl6d Q6 2l
|l eQlg faSl AAsIE QGIAIO | . o
¥, Qeq dyeleie Ol dig aAReaG QfGeed @ NS IERd qiei@ er
cid agie 63 Q28R 1e° giziq gRy aesq] 88ee agele (MGQ)a I? |
oda aaIRd g9 de 2888, gAY (Offered additional Charge) Olg, 94
c2IQRYe 8 YRR Q1NN deae gele ag | (388 Q80Ig Qe 629 919 )

(A solvency Certificate or Bank guarantee valid for a period of Eighteen
Months for an amount of not less than the amount of additional charge
offered plus the royalty payable for the MGQ for one whole year and-a list
of immovable properties from the Revenue Authority) A

8. Income Tax Clearance Certificate or an affidavit stating therein that

{10 income tax is pending against the applicant. _
5. Beq 6QITQ 08ea GQ(EPIC)/PAN Card/Aadhaar Card.

9. EMD®Q geléd ¢ a101d eape a§e asdd ﬁﬁﬁ,ﬁ?“ﬂﬁ'ﬂlﬂ(MGQ)Qqul
<@ oda 2689 AAY (Additional Charge) {9 e -9da QARG gaIa.
J0ae! 8 Q @F 62ARYA Demand Draft cdoa ede | -
. qeiest Y o
S Q. mieeerelardiss agdde @ Geld eIae,
| 0. G el eIcees @l gFg Ag #8e |9

90e9 Q 9Adx VB Q@6Q | |
¢ goe afede @d, cdaqie aaeIae
J @ FeuRY AURATR q@ aH@ea

ag aaqledea gadl, ege a4 @&e A .
caicond o8 Aasa 2 ges @aeq | § ‘ aqlal aigl @2 ,
caeisa Ge 6RneQl 1976da 6AQ
QA6Q | g

ae cdeie @90 4
o Quegl G0 @6 6 AAREY
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e % - T 5[alalatalalallatat] ARLCIA Form-M W66 0§ 0 2069 ¢]m1 (Additional Charge)

Q Q010 PR A6QIS UGG NI QERIRIG AR RIe 5068 999 aude |
99 @ Q AR PQHIYRNT AAG dewle fIMY Q6Rs RQEQ 6062 RETAT FIUFCH
ae delw qd oge eaille | bl eMed eedigeal A 2HAS Ry
(Additional Charge) .90/ g W R e QA8 6969 69? oQwIg
Qoleg Fade Qi@ |
- ARER 6AQIQ AASINRI AR e Angsa 6lad ANCAIT god 629 QIE
@ *gas QA Q86 F, fiw P agi ang fese @Qaa ewled
diQ 9« Jaaia ax Qg1 adee wilf | 6Bal g %1«51@ QY QARG ARR,9009
ARIAEA 92| ARIRS 629 |
- POR 62IQYQN ANUINIY 9 TG AUGH Form-F 952I6Q 0I5 990 58g 3 Sleiale
ARR1 RIRFATQ IS RAIQAN 08 T I SARRUQ AT Y9I QI ge4ia
29, 6969 64 AYQ AR FAIACH | Y2 AFE PAFRIQ! Y@ QFQ A97¢q gaqe
AYIR QNQ QARG Fay e° udhis a1 6 @Rl 4de govIeq 6aa AT6eIG
RIQ MR 9QdIPd QI2l 629, 698q q9q @6aIfe @Aae EMD d6aid aaq Ry
digl 629 919 aR0 @GR 19 W@ 630 gAY 9@ EMD P6aAIRE g 1L
daIRen 699 QI 629 Glal QudeIR UAIRS B¢ 6QIR F6ROR 629 |
-8 age Fuaua (Successful bidder) @9Q @@ agege(aial) R
A QAURAT R QSUIE o2l AINe QU Q89 aaa 1A aueR MR QaER
YN RQE G121 626R OIF QIR AR 621QAQ EMD @ QINIg QaIde 6 a0ed
Qo1 qem@ ABRIRRAAG AR AP IR 00L TS | FaIsIal 999 g
AQe AT FRUAANIANSE 63AIRG EMD 6002 @IdQ |

AR 9@ adaqg asa aae FRCRIIGIG AR aen olg R dda
Topographical Survey QI 6Q15Q d2189 1A QIRgeR elx agddea 9a
ARIAGACIT A6ELR QIAI §da Survey QY QQUFQ | 9CE QAR el
(Surveyed data) @QQIel Surface plan Q& QPR | eea ad (gwde
gelde 6 g PRIAIQT) @8 Surface plan 68 99U 9669 | @9 Surface
plan 68 @€IARYQ Topography 98 Ueed cwiigsq qdede 29 6069
gRQeR 97e QERAIRR dIR ATR FAIAAIRT QU1 D6 |
. QTR mmum(Successful bidder) #8@ aaQICl (1I6Q, A YF6Q Mining
Plan g90 @QIase, 19° a86ed Agel aAala d9ad 79 o9 6 QEQER 1A
RGER | AU AFERE MICRREAS QIR qpl@ Q6 AR A IR QU
Q&@6Q |
. aRIGe Q]ﬂﬁl‘iﬂﬂl 16 Mining Plan/Env1ronment Clearance 919 Q919
RINQ QUGN PR ANUINT AAIGE QAUE @l@qlg @QIJQ | Environment
Clearance Q109 ARRIQT UR6Y TR 68 6Q AAQER AQIG, 3BAQ A




S.0.141(E), New Delhi Dt.15.01.16 QIQl Y8100 624 | 4w Faicaiel g 919

. 621291 ¢da QAICRAS 8 6RTURR P 29 ARINH QN Aae FaraIA
RUER F6Q5Q 6291 A9 0If AV QBEQ |

¢o.Mining Plan 6@ @4iQIQYel Ag ¢de aa A6aIGG AAME Q@ MGQ olg
Qe 621QRAUR IR UL QAIRT, 26ES 699, DMFF,EMI 99° Compensatory
afforestation,dead rent & surface rent Q&Q Environment Clearance
AFAAR 68 OMMC Rules,2016 AFAIS IRRINR R0 @86 | Haa golee
AT PRI QIR QA6 FARE ade (State Pollution Control Board) OIg
Consent to Establish(CTE) , Consent to Operate(CTO) 6 gaa eda Qi
QI8 IR0 ARl A6Q ATR FRIAINI(Successful bidder) 60F6§AR AIQ,e ol G
UR AQ, ¢ ARAIN §AQ (Execution of lease deed) ANAR FG6S |

R C.ANUIQ K€l QANTR 9% U UARA ARG §1FRG AARACR AUR FEED |

€9.QAUA1 AARIQE AT 8e Environment Management Fund Q190§ QIR
RAEQ | :

. gORe FAq AQAIA Schedule-] & I & AT @Q AIY 609 IL° N2 ARG
Qe AGQER 629 6 AB ARMIGT AGeEe gRica Ad e AAIRE BgenIde
QARATOIQ AAR 6RAREIN, 6069 BIRI 6QAQ DI 626% |

Y. ARG g8 od AR Qe ay qma Dead Rent 9Q° Surface rent
6aQIg 99 |

8. AN BRI YAIdRg OIF QeI FA]e zaEe Ay, o8 6 9R1ead

QRPEQ 6d0 QAR |
9. AU RS QN QLIS Qe 90¢9 @ AAY ARIAR AIFQI Baee
Q@6Q |
9. ARUIA Mines Act, 1952 9Q° Explosivé Act,1984,Pollution Act, Granite
Conservation & Development Rules,1999 @ Q9919 8¢ 6 dgcieeq ABQD
QE6Q | AN A FER 2N AR Q2 Qg A°QIR1A A0 Fad QAAIGe
Qeq Form-P 9e° Q¥R @69 Form-K 6a §108a QIdiiegsa alda *AAP Ql
Q@ER |
eI AQRIQE QIQl @@aquaea ag Sde QN afeIRR! ANS1A 2ICRd qag Al
AP QU | FAGIAAR ANRIAT ¢dl AR AAAER HINP AANA AND QRS
R4 R@AVIRNEL | |

R . AR 64010 QYR AP 9QI APAIN ¥ TR 6RR ¢€ (Concrete Pillar) QIQl
026 @A6Q ¥Q° AYY QIGEQ IR Display Board 8218 @& 6dg6Q 6dUe 2

Q1 A2 QIF,ANUIUT R [l Qe lalatY QIQ APR AR AR KA6Q | Q@

QY ARUA Fe TR WV FA6S | QQQ QU1 |8 AfeIRRl 970 SASE
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" S.0.141(E), New Delhi Dt.15.01.16 Q191 I¥IGQ 624 | lere Paieia elg gig

. 621289 ¢8Q QAAICINS 8 62T JEF @ AAFN aId age Saieiial
RUEQ F6QTQ 629 AR 0lg ARARIA ARER |
¢o.Mining Plan 6@ @4lQAINEQI Qg €8 2ua ARG AN AIRId MGQ olg,
QA 621aeae 12Ia A QAIGS, 266e 699, DMI'I", M " Q* Compensatory
afforestation,dead rent & surface rent Q@9 Invironment Clearance
2SAIR A6Q OMMC Rules,2016 UGG IQRIMA AR0 AR | Had oIeQ
ATR FAUAUA QURY ng ?aae ade (State Pollutlon Control Board) Olg)
Consent to Establish(CTE) , Consent to Operate(CTO) 6 gelg eda aiad
QI8 a0 Al A6R ATR FRIAVIQI(Successful bidder) 60H68AR AIQ, e Cor 6
UR AIQ, e ARQAIA @89Q (Execution of lease deed) Qfae QA6 |
@ R. QRIS 2Fll QAUIRTR 9% Be BIGRA AR FIFRA AARAER AR FE6R |
R9. A Aaries AA] 2e Environment Management Mund QIQ@Q QAR
RR6Q | : :
eq. gode daq 2@QI1 Schedule-1 & I e aaf e QUG 629 YQ° YR AARIAS
QA AAIRR 62Q B AWS AR AGEe JRYea AT oFe QAIAT BQAITE
aanﬁ@oaq AR 62INEAIN, 6069 GI! 6QAF QU 626R | '
Y. ARl g8 od QAT Qlal Ay qma Dead Rent 4@° Surface rent
6a9Ig IGQ |
8. ARG Fql gaIdeg <IF QIal ﬁﬁae QAT My, mﬁm cs oaiaad
QR6Q 670 2A6Q |

9. ARuIel Qgede et Qe AR, 9009 Q AA8 ARISR ARSI Faes QR

3

Q@6 |

¢9.AQVIG1 Mines Act,1952. 49° Explosivé Act,1984,Pollution Act, Granite
Conservation 8 Development Rules,1999 @ Q718 §a¢1 8 RAAINIQ VRS
G269 | ARAUIA! Ag HdS 29 ACAINE B8 GINe A°QIB1A A0 Jeadt gaaIde
8o Form-P ¥9° QIF@ @ed Form-K 6a §1ARa @aiieacs e Qﬁ@@@m
Q@6Q |

er.AeRIes QI @@a«qqaea @g séie 294 aaelml anMe 2Ieed QEg. Asue
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Statement showing of sairat of Shree Jagannath Temple Administration,Puri to be auctioned

-

i

E.M.D @ 5%

; Minimum of minimum
Area in Approved xute of MGQ per amount of amount of
; St | Name of the |Name of the Source &| Khata Piot NO. Royalty per year in additonal addl. Charge Bemerks
No. Village Long term lease No. Cubm.
(In Rs.) Cum charge per | and amount
i Cum. of royalty of
Acre |Hectare MGQ per year
1 2 3 <@ 5 6 7 8 S 10 11 12
| 1 Malipada Hanumantia Building | ¢ o | ¢ p 1.087 | 0.44 130./- 3,000 30/- 24 ooo
pa Stone quarry (Ga) ' ' ' '
El
3 | Kaipadar |S8nkhariSouth Buildingl o.5 | 450 | 3500 | 1416 130./- 25,000 30./- 2 00 000
Stone quarry (Cha)
Sankhari East West
3 Kaipadar Building Stone quarry 849 3502(P) 9.840 3.98 130./- 25,000 30./- 2 00 000
(Ga) _
Sankhari East West
: 4 Kaipadar Building Stone quarry 849 3502(P) 8.449 349 130./- 25,000 30./ 2 00 000
(Kha)
Sankhari East West
5 Kaipadar Building Stone quarry 849 3502(P) 10.879 4.40 130./- 30,000 30./- 240000
, (Gha)
| I
Sankhari East West .
| 6 Kaipadar Building Stone quarry 849 3502(P) 11.900 4.82. 130./- 30,000 30./- 2 40 000
(Ka) *
| ) Dhania West Building 2900(P) .
, 7 Kaipadar Stone quarry (Ka) 849 2825(P) 8.323 3.37 130./- 25,000 30./- 2 00 000
. Dhania West Building . : ;
, 8 Kaipadar Stone quarry (Kha) 849 2900(p) 2.509 1.09 130./- 7,000 30./ 56 000
L] o Kaipadar Dhania West Building | g 2825(P) | 4.279 1.73 130./- 10,000 30./ - 80 000
,, » Stone quarry (Ga)
Wl . . 1.355 | 0.548
L o Dhania West Building 2900(P) .
+ 10 Kaipadar Stone quarry (Gha) 849 2825(P) wmmm mummmv 130./- 7,000 30./- 56 000




» y . \
o Dbania New Building | ! 30./ 240 000
- - _ - 30,000 -
11 Kaipadar Stone quarry East 849 | 2864(P) | 10.000 4.05 130./
r Taraf(Cha) . ]
. Dhania New Building ; s00 | 3.84- 130./- 25,000 30,7 200000
12 Kaipadar Stone quarty (Ja] 849 2864(P) | 9 .
T Dhania New Building : .
13 | Kaipadar Stone querry utter | 1849 | 2847(R) [ 3.000 | 121 130./- 7,000 30./- 56000
Taref(Tha) ]
Dhania New Building -
; 47 7.000 | 2.83 130./- 20000 30./ 1 60 000
14 @wmﬁ Stone quarry Middle(Jha) 849 | 2847(R /
Dhania New Building T
ﬁ\kau&mn Stone quarry South East|'[849 | 2864(P) 9.600 3.89 130./- 30000 30./- 240000
(Chha) m .
Dhania New Building | | :
16 Kaipadar Stone quarry uttar Taraf 849 2847(P) | 7.500 3.035 130./- 25000 30./- 2 00 000
(Ta) : :
Dhania New Building | !
17 | Kaipadar | Stone quarry uttar Taref | ; 849 | 2825(P) | 11.250 | 4.55 130./- 30000 30./- 2 40 000
(Da) :
. Dhania South Eact New
18 |  Kaipadar Balkiing Stie gassey: | 849 | 2864(F) | LW 2.02 130./- 15000 30./ 120 000
. Kaipadar New Building |
19 | Kaipadar Biie Clzfery & | 849 2825(P) | 10.000 [ 4.05 130./- 30000 30./- 2 40 000
Nijagarhtapang | Golaputkhua Building |
20
a Stone(Kha) 832/1| 953 6.880 | 2.786 130./- 12,000 30./- 96 000
21 | . Kiajhari White Stone Quarry 320 | 755(F) | 1.000
) 0.40 130./- 1500 30./- 12 000
.| Nijagarhtapang | Duburi New Building
2
12 i Stone Quarry  $[B32/1 | 9% | 6720 | 2719 130./- 5000 30./- 40 000
Nijagarhtapang |Hatia New Buildi ; .
.23 ding Stone;
) a -l832/1 | 277(7 | 6.000 | 2.43 »
/h Quarry(Cha) “ 130./ 15000 30./- 120 000
. Nijagarhtapan ; a2 |
¥ | 24 Jjagarhtapang |Hatia New Building Stone '
& Quarry(Chha) m 832/1 | 277(P) | 9.000 3.64 130./- 20000 30./- 1 60 000
i




Y2 ANNEXuRe 1-A
ENGLISH TRANSLATION COPY

OFFICE OF THE SHREE JAGANNATH TEMPLE : PURL.
Advertisement No.7329 dated 07.07.2018.

Publication of Long term lease auction notice for Minor Minerals and
Construction Stones.

The previously published advertisement No. 8515 dated 08.08.17 has been
cancelled. It is hereby informed for the general public that the minor minerals for
construction stones within the jurisdiction of Shri Jagannath Mahaprabhu, Bije-Puri,
in the Khurda district will be provided for a long-term lease of 10 years as per the
attached details. Interested persons/Institutions are invited to apply by filling up the
Form-M of the OMMC Rules, 2016 and submitting three copies thereof along with
the mentioned documents in a sealed cover, which will be accepted only through
Registered Post/Speed Post at the Shri Jagannath Temple Office, Puri. It is
mandatory to mention the name of the tender/Sairat and the tender/Sairat Serial
number on the envelope. If the name of the tender/Sairat is not mentioned on the
envelope, it will not be considered. Applications received after the deadline will not
be considered. Incomplete applications will be rejected. The authority reserves the
right to suspend or cancel the lease without assign any reason. The last date for
receiving sealed tenders for lease applications is 31.07.2018 by 5 PM. According to
the below auction notice, the sealed tender will be opened in the presence of the
applicants or their authorized representatives, and if the applicant shows the highest
or maximum additional charge, they will be duly considered if their accompanying
documents and other proofs are in order. If a single individual shows the same

additional charge for the minerals, a lottery will be conducted.

:SCHEDULE:
Schedule for opening of Tender Applications
SL.No. Phase Date Time Venue SI. No. of
tender/sairat
1 1 01.08.2018  From 11 AM  O/o the Shree 1-15
Jagannath Temple,
Puri.
2 2 02.08.2018  From 11 AM  O/o the Shree 16-30
Jagannath Temple,
Puri.
3 3 03.08.2018  From 11 AM  O/o the Shree 31-44

Jagannath Temple,
Puri.
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All information related to this Sairat Source lease will be available on the

websites www.khordha.nic.in / www.jagannath.nic.in . Apart from this, all related

details and other regulations will be available at the office of the Shri Mandir,
Puri/Shri Mandir Branch Office, Jatani/Sub-Collector, Khordha during government
working days from 10 AM to 5 PM. Interested persons or institutions should send the
application forms to the address of the Administrator, Office of the Shri Jagannath

Mandir, Puri otherwise, it will be automatically rejected.

Documents to be submitted along with the application:

1. Demand draft of Rs.1000/- (One Thousand Rupees) in the name of the
Administrator, Office of the Shri Jagannath Mandir, Puri, along with
the application (non-refundable).

2. Complete details of the land applied for, such as Khata, Plot, Area
(Land Schedule), and quarry lease plan.

3. A declaration stating that the applicant has no outstanding dues
against him as per the Mineral Concession Rules, 2016.

4. A solvency certificate or bank guarantee obtained from the Revenue
Officer, which should be valid for a period of eighteen months and
should not be less than the amount of the additional charge offered
plus the royalty payable for the MGQ for one whole year and a list of
immovable properties. (It should not be less than the specified
amount).

S. Income Tax Clearance Certificate or an affidavit stating that no
income tax is pending against the applicant.

6. Voter ID (EPIC) / PAN Card / Aadhaar Card.

7. EMD Certificate which is a Demand Draft receipt of an amount not
less than 5% of the additional charge for one year, including the
minimum guaranteed quantity (MGQ) mentioned in the notice.

Criteria
1. Applicants must comply with the provisions of the Minor Mineral
Concession Rules, 2016.
2. Before applying for a lease, the applicant should inspect the minor

mineral resources, ensure the convenience of transportation for
operation, examine the mineral materials available, and other related
facilities, and then take a share in the lease. For those resources that
do not have access via government roads, the applicant who have

-
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taken the lease will arrange for transportation to those resources at
their own cost and responsibility.

According to the prevailing regulations, the additional charge as
shown in Form-M will be considered, and the highest additional
charge will be selected for lease. If more than one applicant mentions
the same additional charge, the name of the leaseholder will be
selected through a lottery. If any applicant mentions an additional
charge less than Rs.30, that application will not be considered.

No complaints regarding the management of the lease will be
accepted during the mutual period, nor will the authority be held
liable for the same. The authority will not be responsible for any
natural calamity during the lease period. This will be managed under
the Odisha Minor Minerals Concession Rules, 2016.

The selected leaseholder will be informed about their selection and
the lease-related rights through Form-F within 7 days, and if the
selected party finds it acceptable within 15 days of the notification,
they will inform in writing. Along with this, the selected party will
pay a quarter of the total amount, which will include the minimum
fixed royalty value of the minor mineral for one year, the additional
charge, and the total amount payable to the mineral authority. The
previously deposited EMD will be deducted from this amount, and the
amount obtained by combining this payment with the EMD deposit
will be considered as a non-refundable deposit.

If the successful bidder submits the specified earnest money deposit
(EMD) within the stipulated time frame based on the aforementioned
clauses, the EMD submitted by them will be forfeited, and the second
highest bidder will be selected for the lease. After the selection of the
bidder, the EMD submitted by the unsuccessful bidders will be
refunded to them. 4

After the completion of the bidding process, the successful bidder will
be notified within seven days for the topographical survey of the
mine. On the specified date, the survey team of the mine consultant
will complete the survey of the mine in the presence of the successful
bidder. A surface plan will be prepared based on the surveyed data.
Both parties (the administration of Shree Jagannath Temple and the
successful bidder) will sign the said surface plan. If there are any
changes in the topography shown in the surface plan in the subsequent
phase, the successful bidder will be responsible for any resultant
excavation.

The successful bidder will prepare the Mining Plan at their own
expense within the specified timeframe and will obtain the
environmental clearance related permissions at their own cost and
responsibility. The lessee will be responsible for the proper
implementation of the environmental management plan.



10.

11.

12.

13.

14.

15.

16.

17

18.

If the Mining Plan/Environment Clearance related documents are not
submitted within the stipulated timeframe, the earnest money deposit
of the lessee will be forfeited. The Environment Clearance is issued
by the Ministry of Environment, Forest and Climate Change,
Government of India, under Notification No.S.0.141(E), New Delhi
dated 15.01.2016 will be determined. The successful bidder will be
responsible for the protection of the mine they have acquired and for
the extraction of illegal mineral substances from the date they are
considered as the successful bidder.

The quantity of extraction of minor mineral substances indicated in
the Mining Plan, which is not less than the MGQ, will be subject to
royalty, additional fees, DMYI, IMP, and compensatory afforestation,
dead rent & surface rent as per the Environmental Clearance. After
bringing these in line with OMMC Rules, 2016, a one-time payment
will be made. According to the rules, the successful bidder must
obtain Consent to Establish (CT), Consent to Operate (CO) from the
State Pollution Control Board and after paying the first year's royalty,
the successful bidder will execute the lease deed as per the
Registration Act, 1908 and the Stamp Act, 1999.

The lessee will deposit 2% of the royalty amount for income tax at the
office of the Shri Mandir.

The lessee will deposit the amount pertaining to the Environment
Management Fund as per the Government's royalty.

As per the prevailing rules, the royalty rates of Schedule-I & II will be
applicable and will be changed by the Government. If the revised
royalty approved by the Government exceeds the prescribed rate, then
it will have to be paid by the lessee.

The lessee will pay the dead rent and surface rent at the rate
determined by the Government every year.

The lessee will pay the fixed proportional rate for water use and
afforestation to the district administration.

The lessee will be obliged to comply with all provisions of the Minor
Mineral Concession Rules, 2016.

The lessee shall comply with all the rules and regulations included in
the Mines Act, 1952, the Explosive Act, 1984, the Pollution Act, and
the Granite Conservation & Development Rules, 1999. The lessee
shall be obliged to submit accurate details related to the extraction and
transportation of minor minerals in the quarterly return Form-P and
the annual return Form-K at the office of the Shree Mandir.

The lessee shall be obliged to comply with various orders related to
the management of minor minerals issued by the Government from



time to time. Authorized officials with the requisite powers may
inspect all records related to the mine during their visit.

19. The lessee shall identify the boundaries of the mining area with a
concrete pillar at a distance of 4 feet according to the mining plan and
shall prepare a display board at the front with the mining plan, the
name of the lessee, and a complete description mentioning the lease
period. All these activities shall be borne by the lessee at their own
expense. Furthermore, the lessee shall be responsible for any damage
caused by the mining operation. The Government will be responsible
for compensating for the loss of life or injury to the general public.

20. After the fulfilment of all the aforementioned conditions, the work
order will be issued, and until the work order is issued by a competent
authority, the lessee will not be able to extract minor minerals from
the Sairat source. In case of violation, they will be liable under the
OMMC Rules, 2016.

21. If any error or discrepancy is identified in the aforementioned
declaration, the authority to correct it lies' with the competent
authority. For unavoidable reasons, the competent authority may
suspend or cancel the auction process.

22. All authorities related to minor mineral sources and auctions can be
accessed at the office of the Shri Mandir, Puri / Shri Mandir Branch
Office Jatani (except holidays) and at the office of the Sub-Collector,
Khordha during working days. All related documents will be available
on the websites www.khordha.nic.in/ www.jagannath.nic.in

Note: A list of minor mineral sources is attached herewith.

Sub-Collector-cum-Competent Authority,
Khurda,

Memo No.7330(2) dated 7.07.2018.

The unit copy submitted to the the Administrator, Sri Jagannath Temple, Puri/
Deputy Collector, (Revenue Department), District Collectorate Office, Khordha,
requested to publish on the district website.

Sub-Collector-cum-Competent Authority,
Khurda,

Memo No.7330(2) dated 7.07.2018.

The unit copy is requested to be published widely for public awareness on the
notice board, office of the Sri Mandir, Puri/District Collectorate Notice Board,
Khordha/Sub-Collector Office, Khurda/Tahasil Office, Khurda and the notice board
of Begunia and the notice board of Sri Mandir Branch Office, Jatani and to be
published extensively in two daily newspapers.

Sub-Collector-cum-Competent Authority,
Khurda,
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- Government of India
- w Ministry of Environment, Forest and Climate Change
& $ (Issued by the State Environment Impact Assessment
§ S Authority(SEIAA), Orissa)
C «
=4 ‘j To,
E © The Mine Owner
(W SHRI SUKANT KUMAR BISWAL
Nijagada Tapanga,Khordha -752018
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
. under the provision of EIA Notification 2006-regarding
L
-é = Sir/Madam,
‘,é 3 This is in reference to your application for Environmental Clearance (EC)
P~ in respect of project submitted to the SEIAA vide proposal number
3 > SIA/OR/MIN/228377/2021 dated 09 Sep 2021. The particulars of the environmental
Eq o clearance granted to the project are as beiow.
O
X C
Q § 1. EC Identification No. £C21B0010OR180113
_% q.) 2. File No. 228377/17-MINB2/09-2021
T ® S 3. Project Type New
49
m = g 4. Category B2
wl % 0 5. Project/Activity including 1(a) Mining of minerals
> w E Schedule No.
v C 6. Name of Project NEW PROPOSAL FOR GRANT OF EC
- > o FOR DUBURI NEW BUILDING STONE
m E’ € QUARRY OVER 2.72 HA. IN VILLAGE
o g NIJAGADA TAPANGA BY SRI.
< & S SUKANTA KUMAR BISWAL
n- L é 7. Name of Company/Organization = SHRI SUKANT KUMAR BISWAL
: w 8. Location of Project Orissa
c 3 9. TOR Date N/A
T o
v I
> €
fwl S The project details along with terms and conditions are appended herewith from page
é no 2 onwards.
O
A €
O n
& (e-signed)
Sri Susanta Nanda
Date: 19/11/2021 Member Secretary
SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generaled cover page.
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STATE LEVEL ENVIRONMENT ‘II‘VI;PlACT ASSESSMENT AUTHORITY

MMNICILIA MIITFIM ARIFfMiaram

ViJIoNMA,, DNUDANCOVVAR

Consttuted under the

e nd EIA Notfication 2006 by the MoEF & CC, Gowt. of Ind
5RF-2'1 Init-1X. Bhubaneswar-751022. Tel: 0674 2541029,

naia)
E mai-selaaonssa@gmail com
4

SEIAA File No: 228377/17-MINB2/09-2021

Project: Proposal of Sri.Sukant Kumar Biswal for mining of road metal/building stone
from Duburi New Building Stone Quarry,Nijagada tapanga,22/18 over an area of
6.720 acres or 2.72ha(Total Cluster-2 Area-83.226Ha/ 205.651Acres) at village-
Nijagada tapanga under Shree Jagannath Temple Office,Puri, Tahasil- Khordha,
District- Khordha- Environmental Clearance reg.

Ref: Your online application dated 09.09.2021 for issue of EC vide File No:
SIA/JOR/MIN/228377/2021

Sir,

This has reference to your online application seeking environmental clearance of
the mining project for mining of road metal/building stone from Duburi New Building
Stone Quarry,Nijagada tapanga,22/18 over an area of 6.720 acres or 2.72ha(Total
Cluster-2 Area-83.226Ha/ 205.651Acres) at village- Nijagadatapanga under Shree
Jagannath Temple Office,Puri, Tahasil- Khordha, District- Khordha. The proposal falls in

the category 1(a)- ‘Mining of minerals’ in the schedule of EIA Notification, 2006 as

amended from time to time.

2. The proposal has been appraised on the basis of the documents enclosed with
the application, such as Form-2, form-1, supported by other necessary documents,
namely the PFR, DSR, EMP, Approved Mining Plan and Checklist.

3. The proposed activities in a nut shell are as follows: -
a. This is a proposal for mining of road metal/building stone from Duburi New
Building Stone Quarry,Nijagada tapanga,22/18 over an area of 6.720 acres or
2.72ha(Total Cluster-2 Area-83.226Ha/ 205.651Acres) at village- Nijagada
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tapanga under Shree Jagannath Temple Office,Puri, Tahasil- Khordha, District-
Khordha.

. The mine area is a part of the Survey of India Toposheet No. 73H/12 bounded by
Latitude:20°05'26.16"N to 20°05'31.00°"N and Longitude:85°34'39.71"E to
85°34'5043" E .

The mining lease is an identified sairat source in the DSR. The Duburi New
Building Stone Quarry,Nijagada tapanga,22/18 sairat source will be leased out
under the OMMC Rules, 2016 by the Competent Authority of Shree Jagannath
Temple Administration, Puri to Sri.Sukant Kumar Biswal (successful bidder) for a
lease period of 10 years.

The mining plan of the mining project prepared has been approved by Deputy
Director Geology, Directorate of Geology, Bhubaneswar on 27.04.2019.

. As per the approved mining plan submitted, it is observed that the mineable
reserve in the lease area is 119279 cum of road metal/building stone.

The project proponent has not furnished the alignment of the extraction path for
road metal transportation. As reported by the project proponent in the Checklist,
the major district road is at a distance of 1.0Km away from the mining lease area.
. The cluster certificate has been furnished by the Sub-Collector,
Khordha(competent Authority) certifying that this sairat source is a part of a
cluster. There are 20 nos. of mines(including this lease) located within 500m
radius of lease area confirming to cluster situation and EIA/EMP study has
already been carried out for the entire cluster-2 which constitutes lease areas of
Golaputakhua hillocks (28.189 Ha.), Duburi hillocks (2.72 Ha.), Hatia hillocks
(32.442 Ha), & Kalinga hillocks (19.805 Ha) over a total area of 83.226 Ha/
205.651 Acres. The SEAC have approved the cluster EIA/EMP prepared for the
entire cluster in its meeting held on 04.06.2021.

. The Sub-Collector, Khordha-cum-competent Authority vide letter no.8856 dated
03.09.2021 has submitted in the checklist that the proposed quarry is situated on
non-forest land and no DLC land is involved, even after verification of the DLC
report.
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i. As per the approved mining plan, it is observed that road metal/building stone
from the quarry will be extracted by semi-mechanized method with annual
extraction of road metal/building stone not exceeding 5055 cum (maximum
production capacity) during the valid lease period.

4. This proposal conforms to the item no. 1(a) in the schedule of EIA Notification,
2006 as amended time to time, and the minor mineral extraction project falls under
Category B2 as the mining lease area is less than 5 ha.

3, The proposal in cluster was duly appraised by the SEAC in its meeting held on
04.06.2021.The SEAC has approved the EIA/EMP report in cluster approach and
recommended that the SEIAA may consider to grant Environmental Clearance to
individual lease in cluster after the lessee in cluster submit individual applications. The
lessee has submitted the individual EC application in the Parivesh portal.

6. The State Environment Impact Assessment Authority (SEIAA) after considering
the proposal and recommendations of SEAC, Odisha hereby accords Environmental
Clearance in favour of the project valid upto the lease period under the provisions of
EIA Notification 2006 and subsequent amendments thereto subject to strict compliance
of all stipulated conditions as mentioned below.

7. The Environmental Clearance (EC) is accordingly granted to the proposed
activity of road metal/building stone mining subject to the following conditions and
stipulations. The EC shall take effect from the date of registration of duly executed lease
deed in this regard by the Competent Authority and shall be coterminous with the expiry
of lease period.

8. The Sub-Collector, Khordha-cum-competent Authority under Shree Jagannath
Temple Office, Puri who is the lease granting authority in this case & SJTA is
responsible for_monitoring strict compliance of the following conditions of grant of

environment clearance, by the project proponent(lessee).

Stipulated Conditions:

This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon'ble High Court of Odisha, Hon'ble NGT and any other
Court of Law, if any, as may be applicable to the quarry lease.
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9.2 The lessee shall implement the pollution control measures and safeguards as
proposed in the approved EIA/EMP in the cluster approach.

9.3 Demarcation of the quarry lease area by posting durable concrete pillars of 1m
height above ground is a must prior to starting the quarry operation.

9.4 The lessee/concerned Tahasildar/SJTA/competent Authority shall follow the
detailed procedure for de-reservation of Gochar kissam land, if involve in the lease
area before going for mining activity.

9.5 No mining activities shall be allowed in forest area, if any, for which the Forest
Clearance is not available.

8.6 Under no circumstances, the lessee shall use wagon drilling blasting during
mining activity.

9.7 Quarry excavation shall not proceed below a level on the hill slope, and shall not
touch the base of the hill in any case. Maximum depth of quarry operation for
starting level at the top shall not exceed 6 meter.

9.8 Maximum quantity of quarry material that can be permitted by the lessor to be
removed from the quarry area is 5055Cum in a full year (January to December)
during the valid lease period. During the plan period of Syears, the total production
from the quarry shall be 25275Cum as per the approved mining plan. Any flouting
of this quantitative restriction shall make this EC liable to cancellation.

9.9 Any change in the calendar plan, change in production quantity or method of
mining shall not be made without prior approval of the SEIAA. Mining activity shall
adhere to the working parameters of approved mining plan prepared for this
project.

9.10 It shall be ensured that quarrying is not carried out within 500 m of structures,
bridges, embankment, dams, weirs, ground water extraction points, water supply
head works, extraction points for irrigation and any other cross drainage
structures. Pursuant to Hon'b’e NGT in its Order dated 21.07.2020 in OA No-
304/2019 in the matter of M.Haridasan & Ors. Vrs State of Kerala and to comply
with the direction made therein "No stone quarry involving blasting will be operated
within 200 m (minimum distance criteria) from Residential/public buildings,
inhabited sites, other location, etc.”

9.11 The lessee shall obtain NOC from CGWA and permission from WR department,
Govt. of Odisha for use of ground water/surface water if any, required for the
project.

9.12 The lessee shall complete the rejuvenation of ponds if any within the lease area
on priority basis after obtaining Environment Clearance.

9.13 Protection of vegetation in the surrounding areas, and proper storage of solid ,
waste, subgrade ore and their use has to be given priority during mining operation. |

9.14 The illumination and sound at night at the lease area disturb the villages in respect
of both human and animal population. Consequent sleeping disorders and stress

EC Identification No. - EC21B001OR180113  File No. - 228377/17-MINB2/09-2021 Date of Issue EC - 19/11/2021 Page 5 of 11







may affect the health in the villages located close to mining operations. Habitations
have a right for darkness and minimal noise levels at night. PPs must ensure that
the biological clock of the villages is not disturbed; by orienting the floodlights/
masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours.

9.15 No mining shall be carried out in the vicinity of natural /manmade archeological
sites.

9.16 The project proponent shall ensure that no mining activity takes place beyond 6 m
below ground level. It shall be ensured that quarrying shall not be carried out
below ground water table under any circumstances. If ground water table occurs
Jintervenes within the permitted depth, then also quarrying shall be stopped.

9.17 Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

9.18 No transportation of the minerals shall be allowed on_any road passing
through villages/habitations without prior explicit permission. Transportation
of minerals through existing rural roads can be allowed only by the concerned
Govt. Department/ Gram Panchayat/BDO and only after required strengthening
such that the carrying capacity of road is increased to handle the mineral carrying
truck traffic. The project proponent shall bear the cost towards the widening and
strengthening of existing public roads in case the same is proposed to be used for
the project. No movement on any road is allowed on existing village road network
without appropriately increasing the carrying capacity of such roads. Project
proponent shall ensure that the road may not be damaged due to transportation of
the mineral and transport of minerals will be as per IRC Guidelines with respect to
complying with traffic congestion and traffic density.

9.19 Transport of minerals shall be done either by dedicated road or it should be
ensured that the trucks/dumpers carrying the mineral should not be allowed to
pass through the villages. The lessee shall obtain NOC of Panchayat for usage of
haulage road/Panchayat road.

9.20 All the lease holders in a cluster should join hand for grading of the main haulage
road to maintain the gradient facilitating smooth movement of vehicles.

9.21 Vehicles hired for transportation of minor mineral from the site should be in good
condition and should have pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours. Speed of vehicle be regulated and in no case >30 Kms / hr be
allowed.

9.22 The vehicles shall not be overioaded and shall be covered with Tarpaulin. The
SJTA/competent lease granting authority may collect an appropriate road
maintenance levy from the lessee as part of the lease conditions on the basis of
quantum of mineral transported, and utilize the proceeds of the levy for proper
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account of plying of mineral carrying trucks.

9.23 Wet drilling method is to be adopted to control dust emissions. Delay detonators
and shock tube initiation system for blasting shall be used so as to reduce
vibration and dust.

9.24 The lessee shall not store and use blasting materials/explosives inside the lease
area without obtaining license/permission/authorization from competent Authority
as per Indian Explosives Rules, 1983.

9.25 Drilling and blasting (wherever required) shall be done only by licensed explosive
agent by the proponent after obtaining required approvals from competent
authorities.

9.26 Blasting will be carried out after making adequate announcement to the local
inhabitants through public address system. Warning siren half an hour prior to
blasting activity will be sounded adequately for alerting everybody around before
the blast is detonated to avoid any accident. The nearby inhabitants shall be
informed one day before the actual time of blasting. Blasting is permissible at fixed
hour in day time only, after blowing the siren intermittently for 10 minutes before
the actual start, for safety of the inhabitants. Blasting shall be carried out in such a
manner that the splinters/debris generated shall not fall beyond the mining lease
area.

9.27 Water spray should be made on the village road to control particulate matter (dust
particles) pollution in surrounding air during transportation from the quarry.
Garland drain shall be constructed on the hill slope to arrest downward flow of
particulate matter with rainwater.

9.28 Issues raised and recorded in proceedings of public hearing w.r.t. environment /
pollution / CSR shall be complied with. All the lease holders in a cluster to join
hand through a registered MOU on cluster to cluster basis for implementation of
the same as per the provision of OM dated 30.09.2020 of MoEF&CC, Gowvt. of
India. All the commitments made during the Fublic Hearing/Public Consultation
meeting shall be satisfactorily impiemented within the first three years and for this
adequate budget provision shall be collectively made by all holders in the cluster.

9.29 The lessee shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the Project and records
maintained; also, Occupational health check-ups for workers having some
ailments like BP, diabetes, habitual smokers, etc. shall be undertaken once in six
months and necessary remedial/preventive measures taken accordingly.
Recommendations of National Institute for Labour for ensuring good occupational
environment for mine workers would also be adopted; all the old age people of the
surrounding villages may be provided medical facilities.

maintenance of the extraction paths and rcads to prevent their degradation on
\
|
\
|
|
|
\
|
|
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9.30 Pursuant to MoEF & CC, O.M No 22-34/201&-1A.111dated 16.01.2020 to comply
with the direction made by Hon'ble Supreme Court on 8.01.2020 in W.P. (Civil)
No.114/2014 in the matter Common Cause vs Union of India, the mining lease
holder shall after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to other mining
activities and restore the land to a condition which is fit for growth of fodder, flora,
fauna etc.

9.31 The lessee shall ensure safety of human life and livestock from accidents in case
village / any habitation is very nearby the mining lease area.

9.32 The lessee shall ensure the safeguard and well being of villagers and school,
regular health monitoring of all residents in the area and the compliance Report
shall be submitted to the Regional office of the MOEF & CC, Govt.of.India and
SEIAA, Odisha.

9.33 All the lease holders in a cluster should join hand for development of green belt all
around the cluster area. Plantation of 5000 saplings shall be carried out in the
1st year of quarry operation in the peripheries of the quarry area by making
planting pits of 1 meter depth at suitable spots along the approach road and in
village common lands, within 1km belt of the quarry. The PPs shall submit real
time photographs on latitude longitude grid at six monthly intervals to monitor the
status of the plantation. Total Plantation shall be carried out within 2-3 years of
mining activity and maintenance shail be continued in remaining years. Trees
present in mining area shall be uprooted & transplanted in safety zone.

9.34 Dumping of quarry material is in no case permissible on any forest land; and all
dump yard shall be on duly permitted non forest land.

9.35 Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects.

9.36 The soil to be generated during mining activity shall be stacked in the earmarked
temporary soil stack and shall be utilized for the plantation purpose to be
undertaken around the respective hill/patch and adjacent to haul roads of the
same in lease area.

9.37 The abandoned mine pit shall be converted to rain water storage tank and the
rain water stored in pit shall be utilized for plantation as well as dust suppression.

9.38 Stone Crusher unit shall not be set up within 1km of the quarry site, and any
crusher to be set up (beyond 1km)has to be with prior permission and after
obtaining of license and consent as per law.

9.39 Staggered contour trenches shall be dug out to cover all sloping area and the hill
surface in general, within a 1km belt of the quarry lease.

9.40 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and complete this work before
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abandonment of mine; and has to submit a detailed plan of action in this regard
within six months, indicating definite timelines and physical outcomes.

9.41 Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
trans-boundary movement) Rules, 2008 and its amendments thereof to the
recyclers authorized by SPCB, Odisha.

9.42 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions specified above. The year wise
funds earmarked for environmental protection measures shall be kept in separate
account and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along
with the compliance report.

9.43 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation if any, existing nearby.

9.44 It shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmental
safequards to the SEIAA, QOdisha / SPCB, Odisha/ Regional Office of the
MoEF& CC, Bhubaneswar, in hard and soft copies on 15'day of January, April,
July, October of each calendar year, failing which EC is liable to be revoked.

9.45 At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

9.46 The conditions stipulated in the environmental clearance will be closely monitored
on_the ground by the Shree Jagannath Temple Administration(SJTA) who shall
ensure_compliance of the stipulated conditions and take corrective measures
promptly in _case of any non- compliance and also ensure that the project
proponent submits quarterly compliance reports.

9.47 The concerned Regional Office of the MoEF & CC/ SPCB, Odisha shall
periodically monitor compliance of the stipulated conditions as applicable for this
project. The project authorities should extend full cooperation to the MoEF & CC
officer(s)/SPCB officer(s) by furnishing the requisite data / information / monitoring
reports.

9.48 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat /Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local
Body as the case may be.

9.49 A copy of this Environmental Clearance letter shall be displayed on the website of
the Odisha State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District Industries centre and Collector's Office/ Tehsildar's
office for 30 days.

9.50 The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing
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that the project has been accorded Environmental Clearance and copies of
clearance letters are available with the State Pollution Control Board and may also
be seen on the website of the Ministry. The advertisement shall be made within
seven days from the date of receipt of the Clearance letter and a copy of the same
shall be forwarded to the Regional Office of MoEF&CC, Bhubaneswar.

Project proponent shall obtain Consent to Operate from the OSPCB and effectively
implement all the conditions stipulated therein. The mining activity shali not
commence prior to obtaining Consent t0 Establish / Consent to Operate from the
State Pollution Control Board.

9.52 The SEIAA, Odisha may revoke or suspend the EC, if implementation of any of the
above conditions is not satisfactory. The SEIAA. Odisha reserves the right to alter
/modify the above conditions or stipulate any further condition in the interest of
environment protection.

9.53 The Project Proponent (lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, there is any change in ownership or
mining lease is transferred, then mining operation can be carried out only after
transfer of EC as per provisions of the para 11 of EIA Notification, 2006, as
amended from time to time.

9.54 Concealing any factual information or submission of false/fabricated data
and failure to comply with any of the conditions mentioned above may result in
withdrawal of this environmental clearance besides attracting penal provisions in
the Environment (Protection) Act, 1986.

9.55 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules made there
under and also any other orders passed by the Hon'ble Supreme Court of India/
High Court and any other Court of Law relating to the subject matter.

9.56 This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law. Common Cause Conditions as may be applicable.

9.57 Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of
the National Green Tribunal Act, 2010.

Memb S)éé(:retary
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Copy to

1.

Additional Chief Secretary, Forests & Environment Dept., Government of Odisha
for information.

Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-Vill,
Bhubaneswar for information.

Deputy D.G.Forest., Regional Office (EZ), Ministry of Environment & Forests, A-
31, Chandrasekharpur, Bhubaneswar for information.

Principal Secretary, Revenue and DM Department, Govt. of Odisha Bhubaneswar
for information.

Collector & DM, Khordha/ Sub Collector, Khordha/Shree Jagannath Temple
Office,Puri/Tahasildar, Khordha for Information and necessary action.

Guard file for record/\Website/Parivesh Portal.
Membar Seéretéry

opy Aﬁes‘ed

True C -
yocate

Signature Not Verified

Digitally signed by
Nanda

Member Secreta
Date: 11/19/20246:38:46 PM
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# PROCEEDINGS OF THE PUBLIC HEARING MEETING FOR THE MINING
OF GOLAPUTKHUA, DUBURI HATIA AND KALINGA HILLOCKS STONE
QUARRY (CLUSTER-Il) LOCATED AT- KIAJHARI, NIJIGARH, TAPANGA,
CHHATRAMA AND JHANKIJHARI VILLAGES OVER AN AREA 83.156
HACTRE UNDER TAHASIL AND DISTRICT OF KHORDHA OF SHREE
JAGANNATH  TEMPLE ADMINISTRATION,  PURI HELD ON

DTD.09.09.2020 AT 10.30 A.M AT- TAPANGA HIGH SCHOOL PADIA,
TAPANGA IN THE DISTRICT OF KHORDHA, ODISHA

/
The public hearing meeting for Golaputkhua, Duburi, Hatia & Kalinga Hillocks

Stone Quarry (Cluster-2) for mining of Building Stone / Road Metal [ocated at Kiajhari,
Nijigarh, Tapanga villages was conducted on (td.09.09.2020 at 10.30 A.M. covering an
area of 83.156 Hectre at Tapanga High School Padia of Khordha Tahasil in the District of
Khordha. Sri Anuj Kumar Das Patttnaik, Additional District Magistrate, Khordha had
presided over the meeting. Dr. Binod Bihari Dash, Regional Officer, State Pollution
Control Board, Bhubaneswar organised and conducted the public hearing meeting.

The Public hearing in reépect of the above mining was held as per the scheduled
and at the venue in accordance with EIA Notification No. S.0.1533(E) dtd.14.09.2006 and
subsequent amendment therein. The Public Hearing meeting with regards to date, place
and time was announced in public address system apart from its publication Iin local
dailies i.e in odia daily “Prameya” dtd.08.08.2020 and English daily “The New India
Express” dtd.08.08.2029j' he process followed for the publié hearing was adequate. The
attendance sheet of the public present in the public hearing meeting is annexed herewith
in ANNEXURE-I. Around 151 nos. of persons attended the public hearin\g meeting and
signed the attendance sheet. Five Nos. of persons have signed in attendance sheet and
they had delivered their views whose list and their signature are given in ANNEXURE-II.

/ ‘At the outset Dr. Binod Bihari Dash, Regional Officer, State Pollution Control
Board, Odisha, Bhubaneswar had welcome all present in the meeiing and briefly
described lhe objeclive, processes and procedures those have been followed for

conducting such pub'lic hearing. He had also briefed about the objectives of conducting
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the Public hearing as per the EIA Notification No. S.0. 1533(E) of Dt.14" September N

A 8
2006 of the Ministry of Environment & Forest & Climate Change (MoEF CC), Govt. of

India and also gave detail about the proposed mining of Building / Road Metal Stone

Quarry (83.156 Ha). He had also intimated that the date, time and Venue of Public
Hearing has been announced 1o the Public of surrounding Villages by Public address

system.

Sri Anuj Kumar Das .Patinaik, Additional District Magistrate, Khordha had

welcomed the Public & explained about the importance of such hearing and aiso
invited views , comments, objections & opinions of the public which are necessary while
considering the environmental clearance of the project and also those who want may
give their written statement about the proposed projects. He had also reminded /
requested the public to follow the COVID-19 guidelines on wearing the mask and on
maintaining the social distance that has been issued by the Govt. during the Public
hearing.

The Additional District Magistrate, Khordha had invited Deputy Administrator,
Shree Jagannath Temple Administration, Puri to deliver his views about the proposed
mining project. Sri. Behera, Deputy Administrator had highlighted about the plan,
proposal, guidelines to be followed during operation of mines Cluster over the
Golaputkhua, Duburi, Hatia & Kalinga Hillocks (Cluster-2) by the Lessees.

Sri Ashok Kumar Beuria, Sub-Collector, Khordha had also addressed the gathering
and had highlighted about the proposed mining Hillock and Environmental issues to be
envisaged during the mining.

After that Additional District Magistrate, Khordha had invited the representative of
the consultant, M/s. Kalyani Laboratories Pvt. Ltd., Bhubaneswar, who a!so briefed about
the proposed mining activities for production of Building Stone/ Road metal, salient
features of the proposed project, Environmental Management Plan, Pollution Control

Measures 1o be adopled  during mining operation, Plantation Programme and various

R
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other peripheral developmenl aclivilies elc. to be carried out during the course of

mining.

Details of the Project:

The brief outline of the Environment Impact Assessment (EIA) and Environment
Management Plan (EMP) has been carried oul for Golapulakhua- Duburi- Hatia- Kalinga

hillocks (Cluster-2) by M/s. Kalyani Lab, pyl, Ltd., Bhubaneswar which is coming under

ownership of Lord Shree Jagannath Temple Administration, Puri over an Arca of 83.156
Hecters located in Villnges/ Motirn of Kiajhari, Nijigarh Tapanga, Chhatrama &, Jhinkijhari

(under Khordhn’l'nhasil) of Khordha District,

PROJECT OUTLINE:

The Cluster-2 (Golaputakhua- Duburi- Halia- Kalinga hillocks) is located within the
revenue jurisdiction of Kiajhari, Nijgarhtapanga, Chhatrama & Jhinkijhari villages of
Tahasil and district of Khordha. The area represants a hilly terrain comprising four
isolated hillocks/Patches, viz., Cluster-2A (Golaputakhua), Cluster-28 (Duburi), Cluster-

2C (Hatia) & Cluster-2D (Kalinga) with undulated topegraphy.

The geologica! reserve (Probable & Possible) for building stone/road metal has
been estimated as 118,59,098 Cum over the cluster-2A (Golaputakhua), 3,06,306 cum
over the cluster-28 (Duburi),161,45,911Cum over tha Cluster-2C (Hatia) & 63,42,134
cum over the cluster-2D (Kalinga) (Ref. Table-1, Table-2, Table-3 & Table-4). Hence, the

total geological reserve over Cluster-2 mineralised aiea has been estimated as 346,

53,449 Cum.

The mineable reserve has been estimated in similar manner as geological reserve
2aving 7.5m safety zone barrier all along the respective hillock area boundary of the
Cluster-2 and the mineral blocked under benches to maintain safe quarry slope. Thus, the
mreable reserve (Probable) for building stone/road metal is worked out to be 99,80,107

Cum rrer the theter-2/Golaputakhua), 1,19,279 Cum over the cluster-28(Dudun
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Other peripheral development activities etc to be carried out during the
course of mining.

Details of the Project

The brief outline of the Environment Impact Assessment (EIA) and
Environment Management Plan (EMP) has been carried out for Golapulakhua-
Duburi-Hatia-Kalinga Hillrocks (Cluster-2) by M/s. Kalyani Lab Pvt.Ltd,
Bhubaneswar which is coming under ownership of Lord Shree Jagannath Temple
Administration, Puri over an area of 83,156 Hectors located in Villages / Mouza-
of Kiajhari, Nijigarh Tapanga, Chhatrama & J hinkijhari under (Khordha Tahasil)
of Khorda District.

PROJECT OUTLINE
The Cluster-2 (Golapulakhua-Duburi—Hatia-Kalinga Hillrocks ) is located

within the revenue jurisdiction of Kiajhari, Nijigarh Tapanga, Chhatrama &
Jhinkijhari villages of Tahasil and district of Khordha. The area represents a
hilly terrain comprising four isolated hillrocks/ patches, viz, Cluster-2 A (
Golapulakhia) Cluster-2 B ( Duburi) Cluster- 2C ( Hatia) & Cluster-2D (
Kalinga ) with undulated topography.

The Geological Reserve ( Probable & possible ) for building stone / road
metal has been estimated as 118,59,098 cum over the Cluster -2A
(Golapulakhua) 3,06,306 cum over the Cluster-2 B( Duburi) 161m45m911 cum
over the Cluster -2C ( Hatia) & 63,42,134 cum over the Cluster- 2D (Kalinga)
(Ref. Table-1, Table-2, Table-3 and Table-4). Hence, the total geological reserve
over Cluster-2 mineralized area has been estimated as 346, 53,449 Cum.

The mineable reserve has been estimated in similar manner as geological
reserve mining 7.5 safety zone barrier all along the respective hillock area
boundary of the Cluster-2 and the mineral blocked under benches to maintain
safe quarry slope. Thus, the mining reserve ( Probable ) for building stone / road
metal is worked out to be 99.80,107 cum over the Cluster-2A (Golapulakhua)
1.19,279 cum over the Cluster-2 B ( Duburi) 142,19,245 cum over the Cluster 2C
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57,72,023 Cum over the Cluste)

142,19,245 Cum over the Cluster-2C{Hatia) &
oD(Kalinga)- Hence, the total mineable reserve over Cluster-2 mineralised area has beep

vmated as 300, 90,660 Cum.

e
!

o

Tne method of mining will be cpencast semi mechanised. Handling of rock mass
i be donz both manually

!

and by excavators. 4andpicks, spade, chisel, hammer will be
uszd by manual labour for serting ang sizing. Loosening of rock mass will be done by

|

\

\

\

|

\

|

|

driling and blasting based on the demang of bulding stone/road metal as revealed by the

respective Lessees.

The Cluster-2 area is partly covered with soil mixed rock boulders/pebbles followed by

granite gneissichamockite/migmatite deposit The soi 1o be generated will be stacked in the

earmarked areas temporary Soil stack will be utilised for the plantation purpose to be |
undertaken around the respective hill/patch and adjacent to haul roads. Waste to the tune
of about 30% of mining will be generated during mining which will be utilised by the
respective | essee for maling of mine j0ad .These are the pariiens af tolal miniag which are
not suitable tor construction purpose due 1o weathering and soflness. It is assumed that
around 20% of the waste will be transported to the crusher site along with valuable building
stone/road metal where these will be sorted out. The remaining 10% of the total waste v;/ill
be separated at the quarry head and will be stecked in the temporary waste dump of

respective quarry lease and will be utilised by the Lessee for making of mine road.

ENVIRONMENTAL IMPACT ASSESSMENT AND ENVIORNMENT MANAGEMENT

PLAN:-

A. Impact on Land environment and Land use:

Due to open cast mining and construction of permanent infrastructure and mining
with dumping of waste, the land of the area usually degraded. Mining activity has a

profound impact on land environment due to formation of quarries and dumps.
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( Hatia) & 57.72,029 cum over the Cluster - 2D (Kalinga). Hence, the total

mineable Reserve over Cluster -2 Mineralized area has been estimated as 300,
90,660 Cum.

The method of mining will be opencast semi mechanized. Handling of
rock mass will be done both manually and by excavators, handpicks, spade,
chisel, hammer will be used by manual labour for sorting and sizing. Loosening
of rock mass will be done by drilling and blasting based on the demand of
building stone / road metal as revealed by the respective lesses.

The Cluster — area is partly covered with soil mixed rock boulders /
pebbles followed by granite gneiss / charrock / migmatile deposit. The soil be
generated will be stacked in the earmarked areas temporary soil stack, will be
utilized for the plantation purpose to be undertaken around the respective hill /
patch and adjacent to haul roads. Waste to the tune of about 30% of mining will
be generated during mining which will be utilized by the respective le3ssees for
making of nice road. These are the partitions of total mining which are not
suitable for construction purpose due to weathering and softness. It is assumed
that around 20% of the waster will be transported to the crusher site along with
valuable building stone / road metal where these will be sorted out. The
remaining 10% of the total waste will be separate3d at the quarry head and will
be stacked in the temporary waste dump of respective quarry lease and will be

utilized by the Lessee for making of mine road.

ENVIRONMENTAL IMPACT ASSESSMENT AND ENVIRONMENT
MANAGEMENT PLAN :

A. Impact on Land environment and Land use :

Due to open cast mining and construction of permanent
infrastructure and mining with dumping of waste, the land of the area
usually degraded. Mining activity has a profound impact on land

environment due to formation of quarries and dumps.
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« The mining activity will not have any significant impact on the agriculture within the

(34]

lease area.

« The topscilin the active miring area will adversely affected. However during the mining
operabon the top soil will be scraped out and separately kept for plantation purpose.

» The mine runoff in this mine is not contaminated except camying high suspended
solids.

« The mine runoff will only contain sit and soil and will be settled before discharge to
outside io the lease hcid ares.

« There is 2lso positive impact of mining on aanculture, as sufficient water is discharged
from the mine, which can be utilized for imgation, increasing the productivity.

Mitigation Measures:

Adopting suitable, site-specific mitigation measures can reduce the degree of

impact of mining on land environment. The proposed mitigation measures are as follows:

« The top soil scrapped during the land develepment stage of mining will be properly
stored and will be utilized for plantaticn programme.

Runoff from the mine and waste dumps should be regulated by constructing retaining
wall and garland drains around the dump.

Mine drainage water will be settled in the settiing tank and stored in the abandoned

quarries

Garland drains and retaining wall will be provided fo prevent run off affecting the

surrounding agricultural fand.

B. Impact on Air Quality and Mitigation Measures:

The impacts on air quality due to the proposed mining cluster are as given as
follows:

e Dust from mining and mining of stone.

o loading, unloading and screening.

|
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o The Mining activity will not have any significant impact on the
agriculture within the lease area.

o The top soil in the mining area will adversely affected. However
during the mining operation the top soil will be scraped cut and separately

kept for plantation purpose.

# The mine run off in this mine is not contaminated except carrying
high suspended soils.
J The mine run off only contain get and soil and will be settled before

discharge to outside to the lease hold area.

o There is also positive impact of mining on agriculture, as sufficient
water is discharged from the mine, which can be utilized for irrigation,
increasing the productivity.

Mitigation Measures :

Adopting suitable, site specific mitigation measures can reduce the
degree of impact of mining on land environment. The proposed mitigation
measures are as follows :-

J The top soil scrapped during the land development stage of mining
will be properly stored and will be utilized for plantation programme.

J Run off from the mine and waste dumps should be regulated by
constructing retaining wall and garland drains around the dump.

. Mine drainage water will be settled in the settling tank and stored in
the abandoned querries.

J Garland drains and retaining wall will be provided to prevent run off
affecting the surrounding agriculture land.

B. Impact on Air Quality and Mitigation Measures :-
The impacts on air quality due to the proposed mining cluster are as
given as follows :-
J Dust from mining and mining of stone.
. Loading, unloading and screening.

/)A‘G/& ALO- 62,A
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* Dust emissions due to vehicles can be minimized by avoiding SP
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* Top soil or overburden is susceptible to wind erosion having SP

m/sec,
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* Water SPnkling on the top soil and over burden dump to reduce wind €ros

|
|
2 5 i i dicau
* Dust catching SPecies like Cassia fistula, Bombax ceiba, Azadirchtain

. : n
Nyctamhesarbor-lnstis, Psidium guajava, tectonagrandis etc will be planted as gree
belt development

C. Impact on Noise Qualit and Mitigation Measures:

The proposed mining will be an open cast semi mechanised type. In this open cast

mining the various sources of noise in the area are attributed mainly because of vehicular

traffic, as the mining process does not Involve any blasting, drilling etc.

The mitigation measures for noise are ag below:

Development of green belt in the lease boundary which acts as a barrier for noise
abatement

* The workers wili be provided with proper Personal Protective Equipments (PPEs) to

The noise generating machineries will be properly maintained
minimize the occupational exposures of noise.
|

D. Impact on Water Quality and Mitigation measures:

|
There is no seasonal or perennial hala found within the lease area, so there is no
shifting of water course due to mining activities. The mining activities can cause adverse
impacts due to mine drainage, siltation dué to storm water & contaminated water from

lease quarry area. Water shall be used for afforestat on, washing and domestic purposes.
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25 KLD of . . (é y
Potable water will be required from which 10 KLD of water will be required for

drinkin ;
"8 & domestic purpose. 5 KLp OF water is suggested to be utilized for dust

Suppression and 5 KLD for plantation purpose,

There is chance that during monsoon the run-off water may find access to some
the quarries in the Cluster. Therefore, it is proposed to keep one 5 HP diesel operated

Pump at each quar, ry site, particularly during monsoon to draw out the accumulated water

from the quarry.

Mitigation measures

* Garland drains settling tank and check dam will be constructed along individual mining

lease area.
 There will be no waste Water generated due to the mining activity. The domestic
effluents being generated will be discharged to soak pits through septic tank.

e The Ebandoned pit will be conve.rted',to rain water storage tank and the storage rain

water stationed in the pit will be utilized for plantation as well as dust suppression.
[

E. Impact on Vegetation and Mitigation measu res:

The mining lease area of Cluster 2 mines is covered by few shrubs. The land use

pattern of the surrounding area is mainly agricultural land. There is little herbaceous

vegetation and shrub vegetation exists within the lease hold area which will be removed

with the execution of the mines.

Plantation of about 1361 saplings' will be done along the boundary, road side and on

the existing dump area.

F. Impact on Socioeconomic Conditions:

The proposed project shall have major beneficial and more or less negligible adverse

impacts on the following domains.
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. : i Ri e
The major drainage of the area is contribuled by Daya and Bhargavi River. Ther
is no seasonal nalah flowing within the lease area. The cluster area of

Golaputakhua, Duburi, Hatia and Kalinga over area of 83.156 Ha hectres
comprises of waste land. It also doss not contain any features of
archaeological/historical and cultural/aesthetic importance.
Then Sri Anuj Kumar Das Pattnaik, ADM (Revenue), Khordha had requested the public
to give their views, comments, opinions and  objections on the proposed mining of

Building Stone and Road metal quarries of Golaputakhua, Duburi, Hatia and Kalinga

Hillocks.
The views expressed by various speakers on the proposed project are as follows:

Sri Madhusudan Patalsingh, Nijigarh- Tapang:- Sri Patalsingh welcome all
present in the public hearing meeting. He expressed that everybody is anxious to
know about starting / resuming of mining operation because their livelihood depend
mostly on mining of minor minerals apart from agricultural works. Besides that they

also depend on crushers for livelihood, which have been badly affected due to non-

-
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hope as the public hearing meeting js organised as a positive step towards

approval of mining Proposals in the area. Therefore, they welcome project

Proposals of mining of Golaputkhug - Cuburi, Hatia - Kalinga Hillocks stone quarry

(Cluster-11) of Shree Jagannath Temple Administration, Puri and on the other hand
he put forth the eleven points demands for perusal and fulfilling them before District
Administration of Khordha. In this regard he read over and handed over a
lepresentation having eleven points of demands to Additional District Magistrate,
Khordha. He also demanded to form a village committee and coordination
committee consisting of District Administration and other departments to resolve all
issues / demands rajsed in the representation.

2. Sri Kedar Chandra Narendra, Chhatrama, Nandapur Grama Panchayat :- Sri
Narendra expressed that Sarpanch of Nandapur Grémapanchayat has given a
representation which was read out by him in 1.he meeting. He welcome al| present in
the meeting . He further expressed as follows. There is neither any irrigated crop
lands nor any large industry which could give employment to local villagers for their
economical support to their family members. People have faced lots of hardship
due to closing down of mines. Now, opportunities have come for which they

welcome and support proposed mining activities, which will give employment to
local people for livelihood. He also requested to permit crushers for utilization of |
minerals properly. He handed over a represcntation to the Additional District
Magistrate.
3. Sri Prafulla Kumar Dalei, President Zilla Parishad Khordha Nandapur :- Sri Dalej
expressed that Shree Lord Jagannath had listened their Prayer and has blessed this
occasion of public hearing meeting. He expressed his thanks to District Administration,

Mine Lease holders, State Pollution Control Board, Odisha and others for organising

the meeting. He specifically requested Shree Jagannath Temple Administration, Puri
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on to keep their commitments made dunng public hearing, Sine

District Administrat

there wili be adverse impaci on environment due to blasting and mining Operationg )

He also requested to hand over mining area t0 mining lease holders after proper

survey in presence of neardy land cwners for proper demarcation of mining leases

area. He demanded that lootng of mine-al resources of Shree Jagannalh Temple
Administration by outside mafia should be stopped. He also requested to take steps to
check cracks in nearby houses during drlling and blasting operation in the mines. He
also requested District Authority to take steps to give employment to local people on
priority basis in crushers and local industries.

4. Sri Susanta Pahantasingh, Nijigarh, Tapang :- Sri Pahantasingh expressed his
gratitude to Distnct Adminstration of Khordha for conducting public hearing
successfully and they are made happy after a long waiting.'He told that the people of
six to seven districts earn their livelihood from these mining activities. He demanded
thal Main road in Tapang panchayal approaching National Highway should have a
proper crushing al Tapang chhak in existing National Highway.

5. Sri Prakash Chandra Samantray, Nandapur :- Sri Samantray expressed his
respect to all dignitaries of District Administration, Shree Jagannath Temple

Administration, State Pollution Control Board, Police Administration and other
respectful persons present in the public hearing meeting. He stated that, this public
hearing meeting is a welcoming step towards Environmental clearance of the

proposed mining project. He told that major land belong to Shree Jagannath Temple

Administration of Tapanga and Jhinkjhari villages where crushers have been

established and requested to District Administration, Shree Jagannath Temple

Administration and State Pollution Control Board to resolve this issues so that persons
depending their livelihood on these industries can eam their livelihood from this. He
also requested District Administration to facilitate smooth running of crusher units in

the area. He requested to resolve issues relating to economic aspects / ambiguities
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involved | j ;
d in valuation of minor minerals by constituting a committee under Sub- Q |

Collector, Khordha with members from other departments and representatives from
Crusher associations. He once more requested to constitute this co-ordination
committee to resolve all this issues / matiers of these areas all time to come.
Alter the deliberation were made by the Public the summary of the views with
concems of the Public with Minutes of the Public hearing meeting were read out in
Odia Language by the Regional Officer of the State Pollution Control Board, Odisha,
Bhubaneswar.
The project proponent was invited to offer their views on the issues raised by the
public. Then Deputy Administrator of Lord Shree Jagannath Temple Administration,
Puri and their Environment consultant placed their views replying to the issues raised
by the public.
The summary of the views and concerns of the public and the commitment made by
the project proponent in Odia language and English language are annexed as

Annexure-lll & IV, respectively.

Five numbers of representations have been received during the public hearing

meeting which are annexed herewith as Annexure-V.

At the closing of the meeting Additional Djstlict Magistrate, Khordha thanked the

Public for their patient hearing and their Participation in the deliberations and for

concluding the meeting in a peaceful manner.

The video recording of the entire proceeding of the meeting is placed herewith.

Finally the meeting ended with a Vote of thanks to the chair and all participants

present in the meeting. -

Dr. Biqod Bihari Dash, Regional Officer Sri Anuj Kumgar Pattnaik
Regional Office of State Pollution Additional District Magistrate
Control Board, Odisha, Bhubaneswar (Revenug),)' District Khordha

Ia awnlo opy Attested
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bci ANNEXURE-

The Collector,
Khurda.

oub Ffiquest for cancelation of lease of Duburi new Building Stone quarry over
2 72 HA in village Nijagada Tapanga by Sri Sukanta Kumar Biswal

We the villagers of Malipada, Kampur Gramapanchayat, Tahasil-Khur'da, Dist-
<hurda pray your honour to consider the following facts for your sympathetic orders.
115 seen that the above quarry has been dug for above 100 meters which violates
the terms and conditions of mineral mining rules. It Is obligatory to dig only six
neters of the quarry but the previous |ease‘hd|ders dug about'one hundred meters.
There were huge cultivated lands near by the quarry. The walls of the houses of our:
villages have been cracked due to the blasting of stone quarries. The pollution of our
area has been polluted for this reason. The upcoming lease holder which goiné to
take this quarry on lease has obtained Environment Clearance cértificate from
Ministry of Environment, Forest and Climate Change, (issued by the State
Environment Impact Assessment Authority( ‘“E!AA) Odisha) copy eﬁcioséd.

It is to inform you that at the time of public hearing by the District
Administration & Shri Jagannath Temple Administration, Puri, hae not informed the
villagers of I\/lallpada Though the quarry is situated at the Nijigada Tapanga | Mouza,
it is very nearest to the village — Malipada and affects the cultivated land of v;tlage
Malipada. |

We. therefore, pray your honour to confirm our demands sympathetically and
not give lease \to Shri Sukanta Kumar Biswal in order to safe our life as well as
cultivated land of farmers and houses of villagers.

If any steps has not been taken within coming one month, then we all villagers
may constrain to gdopt the way of revolution. Sir. we request your'goodself a strong

and honest officer to take necessary Steps in this regard, remgving the fear and
anxiety from the minds of innocent villagers, to make safety and secﬁrity of life and
oroperties of the villagers to create atmosphere of happy and peace and to give
“opportunities to villagers 10 lead healthy life, for which we will be obliged to you.

Thanking you,
Yours villagers
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The Collector & Distriol \lagmtmm.
I hovdlia.

subi- Regarding mmumdvmtwn of Lﬁuw ﬂf Duhuri Now lmlidmgé }nnu
quarry aver 2?‘?’11.?« i villnge Nijigada Tapang under Khordha Tahaeil

b iear S,

P enclosing here with the praver petition of villagers of
Ningada Tapang and Malipoda, which s self explanatary. The borsaved
frmilies  have been suffering @ lot sinee long, . Their anger may Jead to
wgitihion & steike et The wrong di«;'i::m;: done l.-,u e ”il‘ﬂ fease holders s
e curse for the vilagers, The houses of the villagers ar severely erached &
=l b mnets .Swmu}mi nilh' Fap §Fyee .|%1;’1.~lm;; Hi‘ !"\]"iﬂf‘&‘!‘i’*. '!‘}l-k" 1.'2“'\&1"6'”!;!11("”1 I8
very much polluted by carrving of tenes of stone by the hoavy Loreries 1o a-
Liroad al;w lw{hiu '“w l‘.ﬂhi'&ai[‘:~4]~£i’llht is alwa :;:'l!h.u; »;‘-m”uh*‘-.i X ih‘& ﬂ?fl‘hlil'x
also. On the other hand they bave lost their enduvatwon, whieh s of ther
vim earning souree for their hvelihoml Tadeed n fras g uppact, As a resuli

*

CVervone is disappointed by the devission of the authorities for giving lease
o olse.

Henee, 1 would request you to kudly reconsider the case & eptrust o
Senior tistrict Level Officer 1o look inte the matter so that the allegation
mracde by the villagers can be resolved.

Hopelul tor a {ruitiunl consensus bt your end for the publie welfare,
Thanking you,

Tyt A s
- 2k 'l l WU True Copy Attested

/
vocate
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Letter No. 95/JNM / KH/22 Dated : 25.01.2022
To

The Collector & District Magistate,
Khordha,
Sub :- Regarding reconsideration of Lease of Duburi New Building stone quarry

over 27211 A in village Nijigada Tapang under Khordha Tahasil.
Dear Sir,

[ am enclosing herewith the prayer petition of villagers of Nijigada Tapang
and Malipada, which is self-explanatory. The bereaved families have been
suffering a lot since long. Their anger may lead to agitation and strike etc. The
wrong digging done by the then lease holder is the curse for the villagers. The
houses of the villagers are severely cracked & sometimes destroyed due to the
blasting of explosives. The Environment is very much polluted by carrying of
tones of stone by the heavy lorries in as broad day light. The cultivated land is
also getting polluted & its fertility also. On the other-hand they have lost their
cultivation, which is of their main earning source for their livelihood. Indeed it
has big impact. As a result every-one is disappointed by the decision of the

authorities for giving lease to else.

Hence, I would request you to kindly reconsider the case and entrust a
Senior District Level Officer to look into the matter so that the allegations made

by the villagers can be resolved.
Hopeful for a fruitful consensus at your end for the public welfare.

Thanking you,

Sd/- Jtyotindra Nath Mitra,
M.L.A., Khordha.
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The Collector & District Magistrate,

Khordha

Subi- Regarding cancellation of lease of Duburl New Building Stone quarry over 272HA in village Nijigarh
Tapang under Khordha Tahasll .

Sir,
\

I'm enciosing herewith the prayer petition of villagers of Nijigada Tapang and Malipada, which is self
explanatory. The bereaved families have been suffering a lot since long. Their anger may lead to agitation &
strike etc. The wrong digging done by the then lease holders is the course for the villagers. In this hill the |
mining mafia (auction holder) are breaking the stone using modern technology and machines to earn heavy
amount of money, investing less time and less expenditure. They are causing blasting using more detonators |
at a time it creates high pitch sound with quake in every day. Villagers said , this explosion made 7 to 8 times
{in morning, noon and evening) and it has no schedule time limit, The house of the villagers are severely
cracked and sometimes destroyed due to the blasting of explosives. Due to such blasting all the villagers are
under pressure due to heavy and high decibel of sound mainly the basis, heart patient and conceived women

are facing pain.
The environment is very much polluted by carrying of tones of stone by the heavy Lorries in abroad day

ht. The cultivated land is also getting polluted & it's fertility also. On the other hand they have lost their
cultuvation, which is of their main earning source for their livelihood. In deed it has big impact. As a result

everyone is disappointed by the decision of the authorities for giving lease to else.

i
lig

Hence, | would request you to kindly cancel the lease of Duburi New building stone quarry over

272HA in village Nijigada Tapang.

Hopeful for a fruitful consensus at your end for the public welfare.

Thanking you.

<~

Copy to the sub-Collector, khordha / Superintendent of police, khordha / Chairman, Human Rights
Commission, Bhubaneswar/ Chairman, NGT/ Chief Temple Administrator, Jagannath Temple Office, Puri/

Tahasildar, Khordha/ L1.C. Khordha sadar, Khordha/ 1.1.C. Jankia, for information and necessary action.

True Copy Attested

/

Advocate
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Sonali Sahoo Mob :9437788031
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Odisha Pradesh

Ref. NO....ccoeeveericncesiececnnnns Date : 28.01.2022

To

The Collector and District Magistrate
Khordha.

Sub :- Regarding cancellation of lease of Duburi New Building Stone Quary over 272 HA in village
Nijigarh Tapang under Khordha Tahasil.
Sir,

I am enclosing herewith the prayer petition of villagers of Nijigada Tapanga and Malipada,
which is self explanatory. The bereaved families have been suffering a lot since long. Their anger may
lead to agitation and strike etc. The wrong digging done by the then lease holders is the course for the
villagers. In this hill the mining mafia (auction holder) are breaking the stone using modern technology
and machines to earn heavy amount of money, investing less time and less expenditure. They are
causing blasting using more detonators at a time it creates high pitch sound with quake in every day.
Villagers said, this exploision made 7 to 8 times ( in morning, noon and evening) and it has no
schedule time limit. The house of the villagers are severely cracked and sometimes destroyed due to
the blasting of explosives. Due to such blasting all the villagers are under pressure due to heavy and
high decibel of sound mainly the basis, heart patient and conceived women are facing pain.

The environment its very much polluted by carrying of tones of stone by the heavy lorries in
abroad day light. The cultivated land is also getting polluted & its fertility also. On the other hand they
have lost their cultivation, which is of their main earning source for their livelihood. Indeed it has big
impact. As a result everyone is disappointed by the decision of the authorities for giving lease to else.

Hence, 1 would request you to kindly cancel the lease of Duburi New Building stone quarry over
272 HA in village Nijigarh Tapang.
Hopeful for a fruitful consensus at your end for the public welfare.
Thanking you.

(Qﬂ‘m L !:g' adni

Copy to the Sub-Collector, Khordha/ Superintendent of Police, Khordha, Chairman, Human Rights
Commission, Bhubaneswar / Chairman NGT / Chief Temple Administrative, Jagannath Temple

Office, Puri / Tahasildar, Khordha , IIC-Khordha Sadar, Khordha, [IC- Jankia , for information and
necessary action.

Plot No.765 / 4536, Mukunda Prasad, Khordha, Odisha -752057
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OFFICE OF THE : .
KANPUR GRAM PANCHAYAT ) ‘
Estd.-196%
At-Kanpur, P.O.- Malipada, Dist- Khurda-752018
Ref No. 645 Date: 27.01.2022

To
The Collector & District Magistrate,
Khorda

Sub:- Regarding cancellation of lease of Duburi New Building Stone Quarry over 2.71
Ha in village Nigigarh Tapang under Khorda Tahasil

Sir,
I’m enclosing herewith the prayer petition of villagers of Nigigada Tapang and Malipada,
which is self explanatory. The bereaved families have been suffering a lot since long.
Their anger may lead to agitation& strike etc. The wrong digging done by the then lease
holders is the course for the villagers. In this hill the mining mafia (auction holder) are
breaking the stone using modern technology and machines to earn heavy amount of
money investing less time and less expenditure. They are causing blasting using more
detonators at a time. It creates high pitch sound with quake in every day. Villagers said,
this explosion made 7 to 8 times in morning noon and evening and it has no schedule
time limit. The house of the village are seriously cracked and sometimes destroyed due to
blasting of explosives. Due to such blasting all the villagers are under pressure due to
heavy and high decibel of sound mainly the babies, heart patient and conceived women
are facing pain. The environment is very much polluted by carrying of tones of stone by
the heavy carrier in a broad day light. The cultivated land is also getting polluted & it’s
fertility also. On the other hand they have lost their cultivation which is of their main
carining source for their livelihood. Indeed it has big impact. As a result everyone is
disappointed by the decision of the authorities for giving lease to else. Hence, I would
request you to kindly cancel the lease of Duburi New Building Stone Quarry over 2.71
Ha in village Nijigada Tapang.

Hopeful for a fruitful consensus at your end for the public welfare.

Thanking you sd/-
27.01.2022 Sukanta Kumar Sethi
Malipada, Khorda Sarpanch, Kanpur, Gram Panchayat
T‘&- P e e COPY Attested
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ANNEXURE- 27-

THE SAMBAD

Reel gets fatal! Odisha youth dies while rescuing girl at
picturesque Nijigarh Tapang

byPriva Ranjan Swain updated 06 Oct 2023 21:37 IST

Bhubaneswar: A 21-year-old youth reportedly drowned in an
abandoned stone quarry in Nijigarh Tapang area of Odisha’s
Khurda district today.
The deceased has been identified as Ashutos Behera of CDA Sector
13 area in Cuttack city.



The incident took place when Ashutos along with his female friend and four
others visited the abandoned stone quarry in the morning, sources said.

Ashutos’ female friend fell into the rainwater-filled quarry after she slipped
her feet while shooting a reel for her social media account.

In order to save his female friend from drowning, Ashutos jumped into the
quarry. The 21-year-old drowned but his female friend, somehow, managed
to come out of the quarry, sources added.

»
-
-
1
:
|
4
:
:
"

On being informed, the police along with Fire Brigade and ODRAF personnel
launched an operation and fished out Ashutos’ body in the afternoon.

“The incident occurred when Ashutos along with five of his friends, including
three girls, visited the abandoned quarry in the morning. We are conducting
a probe to find out details regarding the circumstances that led to the
drowning incident. We have informed the incident to his family,” said Khurda
Sadar Police IIC Kanhu Charan Swain.

Notably, the abandoned quarry with its blue water and vertical cliffs looks
like a picturesque foreign location.

The Khurda district administration had declared the quarry, locally known
as Hatia Mundia, a prohibited area for people in September, 2020.




b
% LE
st

104
ANNEXURE-8
IN THE HIGH COURT OF ORISSA AT CUTTACK

W.PAC) No.8644 of 2022

Bhabani Charan Rath and others Petitioners
Mr. B.P. Pradhan, Advocale

~VErsSHus-
State of Odisha and others Opp. Parties

‘*u-ir LK. Mohanty, AGA

CORAM:
THE CHIEF JUSTICE
JUSTICE RK.PATTANAIK

ORDER

20.07.2022
L. There 1s nothing to show that the Opposite Purties are actually
taking stepse tosettle “Duburi New  Building Stone Quamy™
pursuant to & Tender Call Notice (TCN) dated 7% July, 2018 1c.

issued more than four years ago.

2. Permitting the Petitioners to file a fresh petition in the even
anything tangible actually takes place pursuant to the above

TON, the petition is disposed of.

(£r. 8. Muralidhar)
Chief Justice

(R.K. Pattanaik)
Judge
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Khurda: 16.7. 2024: The incident of a young man's body being submerged
in the stone quarry of Mahaprabhu Shri Jagannath located in Tapang,
Khurda Tehsil for 5 days has created a stir and what is more shocking is
that the depth of the earth is about 200 feet due to the mining. This type of
mine, located few kilometers away from National Highway No. 16, is a
kind of Yama Dwara. Although efforts have been started by the
administration to stop it, a Yama Dwara has been made in another mine
named after Mahaprabhu. As of now, this mine has been dug about 100
feet below the soil. If the excavation continues in this speed, it will not be
too late to unleash another death knell in the Tapang area.

ENGLISH TRANSLATION

According to the data, the name of this mine is Duburi New
Building Stone Quarry. Which is leased on a total land of 2.720 Ha of
Khata No. 812/17 Plot No. 144 under Nijigarh Tapang area. The important
thing is that in 2021 environmental clearance has been given by SEIAA for
mining of this mine. Consent to operate has been granted. Earlier, this
mine was being mined in secret. Now after the lease, the mining process in
the concerned area is getting more intense.

The people of the local Niigah Tapang and Malipada villages
protested against the mining. Due to this mining, farming operations are
disrupted, water 1s polluted due to stone blasting and people's houses are
also damaged due to such blasting. The villagers wrote a complaint to the
District Collector. The district administration suppressed all the
complaints. The above matter was also gone to the High Court. The case
was dismissed in the High Court. This mine has been leased out again.

According to the villagers, about 100 feet of this mine has been
excavated from the soil level. The villagers have expressed fear that the
way this mine is being mined, another Yama Dwara like Tapang
Badasaunli will be built in a few days. In Tapang area Hatimundia and
Tanguri in Tanguri Mundia, Badasaunli-1, Badasaunli-2, Kalinga Mundia
are four huge ditches. If the condition of Duburi will be the same, then it is
expected to be the fifth threat.
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annexvre- . L Of

ENGLISH TRANSLATION
Dated 01.10.2024

e Collector. Khurda, Odisha

Sub:- Regarding destruction of cultivation and agricultural land for mining
in Duburi New Building Stone Mine, Nizgarh Tapang Mouza.

Str.

We. the farmers of Malipada village under Kanpur Panchayat,
hereby inform you in writing that the Duburi Stone Mine is located in the
middle of our agricultural land. We have repeatedly informed you in the
past about the complete destruction of cultivation due to mining. We have
no other means of livelihood other than farming. To protect our life and
livelihood. we had complained to you in writing on 25.01.2022. Not only
that, to protect our agricultural land from the mining mafia, we also
approached the Hon’ble High Court of Orissa (Case No- WP(C)
No.8644/2022). While the case was pending before the High Court, it has
shocked and saddened us that the work order for. mining was issued in the
year 2023, under the pressure of the mining mafia or for any other personal
gain, by kicking the poor peasant farmer in the stomach.

On 07.07.2018, the tender for the auction of Duburi hill was issued
and we filed the case in the Hon’ble High Court in 2022. But how was the
work order issued for the said mine in 2023 while the case was going on?
We have about 100 acres of agricultural land around Duburi. We are
dependent on this agriculture for about more than 5000 farmers. Due to the
explosives used for mining, large stones have been thrown in our land and
the crops and agricultural land have been destroyed. The mafia is digging
mines much deeper than the legal limit (around 200 feet instead of 6
meters). which is drying up the groundwater, causing crops to dry up.




o

Ay

Qur crops are being burnt due to ash covering our crops by illegal
explosives. For the silence of the administrative officials, the mafias have

been looting the mines without Y Form by deliberately blasting them at
night,

On 30.08.2024, the undersigned went to see the crops grown in our
agricultural ficld near Duburi Hills in Tapang Maula, Nijigarh. There, the
valuable plantations were blocked with mud and the valuable trees in the
field were being cut down. When we asked why they are cutting down the
trees. then the leassee- 1. Sri ‘Sukant Biswal and his associates 2. Bhalu
Swain, Age-53 years, S/o- Late Sanand Swain, Village- Kochila Sahi, Po-
Gurujang, Khurda, 3. Pradyumna Khandayatray, Age-35 years, S/o-
Prafulla Khandayatray, Vill/Po- Malipada, P.S.-Jankia, Khurda and 4.
Vishwanath Khandayatray, Age-35 years, S/o- Adikanda Khandayatray,
Vill/Po-Malipada, P.S.-Junkia, Khurda suddenly came towards us with
spade, fouda, kantha, gointi, shawl etc. in their hands to kill us. We ran
away from that place in the fear of our lives.

Therefore, we kindly request you, 1. How was the Work Order
issued for mining while the case was pending before the High Court? ‘2.
For the last one and a half years how much they smuggled black gramite
stones without Y Form? 3. How many Forms they used from the Y Form
book? 4. How was 200 feet excavated instead of 6 meter§? 5. Is mining
being carried out according to the mining rules being mo‘mt(.)red by drone
cameras? We demand an impartial investigation into the incident and also
demand that the culprits be given appropriate punishment. We requesF you
to resolve this issue and restore our agricultural lanfi. If our Prob?e‘m is n‘?t
resolved within 15 days, then we all the farmers 'w111 commit suicide. It 18
better to commit suicide than to die due to starvation.

Yours sincerely;

Villagers of village Malipada

P.T.O.
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-~

dvocate



IN THE COURT OF NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA
0.A. NO. OF 2025 - EZ

Between

Manoranjan Kalas & 3 Others

......... Petitioners

Versus

Union of India & Others ... ... .. Opp. Party(s)

Know all men by these presents, that by this Vakalatnama

I/ We_1. Manoranjan Kalas, 2. Bhabari Charan Rata, 3. Manguli Kalas, 4.
Sailesh Kalas, All are resident of Malipada, P.O.- Malipada, P.S.- Jankia, Dist-
Khurda.All Appellant/ Respondent/ Petitioner/ Opposite Party in the aforesaid
Writ/ Revision/ Appeal Case/ do hereby appoint and retain, M/s-SASWATA
PATTNAIK, Enrl. No 0-1731/1994, Mob. No0.9338333313, Miss. SHREYA
PATNAIK, Enrl.No. 0-335/2023, Mob. No.7008236960.

Advocate(s).to appear for me / us, in the above case and to conduct and prosecute (or
defend) the same and all proceedings that may be taken in respect of any application connected
with the same, or any decree or order passed there in including all applications for return of
documents or receipt of any moneys that may payable to me us in the said case and also in
application for review in appeals under Orissa High Court Order and in applications for leave
to Supreme Court. 17 We authorize my/our advocate(s) to admit any compromise lawfully
entered in the said case.

Dated: 30. 0% - 2025
Received from the executants (s)
satisfied and accepted as 1 hold
no brief for the other side.

Advocate

/V)CGUBO'Q@) /{o foL /.

20 07-202C

/%«Aa l:.%f%/way;@ﬁ\

vocate

Accepted as above
Advocate

A

Accepted as above
Advocate

Accepted as above

Accepted as above
Advocate

Accepted as above
Advocate

Accepted as above

Mom gU/L Kolah

Lailesh K olatte

EXECUTANTAC(S)




